T gtatementbyMiister

concemed agencies inregardto thesecunty of
the late Shn Rajiv Gandm The operational
arrangements setin place by the then Govemn-
ment did not, however prove as effective n
prachce

Keepingmwview the aforesaid recommen-
dations ofthe Intelligence Bureau Govemment
1s of the view that the decision of the then
Govemment regarding the nacture and scale of
secunty which was made available to the late
Shn RayvGandhifrom February 1990 proved
tobe qualttatively nadequate to meet theenvis-
aged requirements

Inthe context of the above stated position,
the staternent underpara 4 of the Memorandum
of Action Taken, tabled on 23rd December 1992,
stands modied

Govemnmenthas amendedthe SPG Actto
provide the required secunty cover toformer
Pnme Minister and their famihies

(interruphons)

SHRI MANI SHANKAR AIYAR
(Mayiaduthurai) This s most inadequate |
would hke to know whether we will have an
opporturity to discuss this matterbecause | am
afraid, there are a number of very important
issues which are not being discussed here

SHRIS B CHAVAN Youcan have full-
fledged discussion There 1s no

difficulty(Interrupbons)
{ Transiabori

SHRI RAM VILAS PASWAN (Rosera)
The report of Verma Commussion cahnot be
changedinthenameofSP G  (intermupbons)
Thesame Govemnoris shilthere President's
rulewasthere Wasthe Govemornot respon-
sibletothe Govemnment? (Inferruptions)

SHRINITISH KUMAR (Rarh) Whowas
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supporting the Candra Shekhar
Govemment?  (interruptions)”

|Enghsh]
(interruptions)*
MR CHAIRMAN Nothmggoes onrecord

(Intermyptions)”

MR CHAIRMAN Members can ask for
discussion in the House You can see the
Paramentary Affairs Minister

(Intermuptions)

MR CHAIRMAN Letthe Advisory Com-
mittee decide to have the discussion Nodis-
cussioncantakeplacenow Discussionwillbe
fixed by the Busmess Advisory Committee

DEMANDS FOR GRANTS (GENERAL)
1996-80

MINISTRY OF HOME AFFAIRS

|Enghsh]

SHRI IBRAHIM SULAIMAN SAIT
(Ponnani) Therefore, asfarasthepackages
concemed, this package gets completely re-
jected (Interruptions) iInstead of acquisttion
youshould havetaken overthe areatemporanty
under custody and referred allthe consolidated
cases tothe Supreme Court, whichis the hughest
pudicaibodyinther untry Weprefertotothat
Wewantasstiione nt. ifitcannotbe expedited,
take ttothe Allahabad High Court. The Govemn-
mentcandirectto do it expeditously andcome
toasetiernentverysoon ifthatcannot bedone,
yourelerittothe Sureme Courtunder 138 We
arenctagansiany setilement Wewantpeace
Onca 1t 18 mandatory, it does not solve the
problem Therefore, itis rejectedin your pack-
age Weamsagainstacquisihon Waam agamnst

*Not recorded
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construction of the temple and the mosque

Judical verdict of the Supreme Court hastobe
taken Youmustunderstandt veryclearlythat
wewantto abidebythe law Wewantimmediate
prosecutionagainstoffenders Wewantpeace
and communal harmony inthiscountry Butif
you are going to accept the domination of the
Fascistforces, of Hindu Rashtra, it will destroy
the solidanty of the country, it will harm the
country Theyarealsotalktaliang ofchanging
the Constitution Theycanchangethe Const-
tutionalso Theycan throwit overboard As
minonties we love the country and we want
peace in the country As far as we are con-
cemed wehavetakenadecision Whateverthe
situation, we are notgoingtoieave thecountry

Wearegoingtoliveinthecountry Whateverthe
threats from ShnLalK Advaniand others we
arenotgoingtoleavethecountry Weare going
todienthis country Weliveinthis country and
wewant that justice shouldbedone Wewant
honoourable existencee nthe country

Wehave anidentity Everysection ofthe
population desiresto protect tsownidentity We
areforprotectingouridentity Thatis whatour
fnends on all sides should understand The
Govemment should understandthis

Asfaras Kashmirisconcemed accession
wasvoluntary The peopleof Kashmiracceded
to Incka voluntanly with theirownsweetwill But
todaythere 1sanabenation There s wide gulf
Why? Youhavetothinkitover ThepointisShn
Jagmohanwasthemaincauseofit Theresno
doubt aboutit Astaraskashmiris concerned,
Article 370 was a constitutronal commitment
So when you go backfrom your commitment,
there s a suspicion about you, about yourcom-
mitment You have committed yourseif to Ar-
ticle370 The erosionof Aricle 370 meansyou
arecreatingasuspionnthe kunds of the people
of Kashmir Youhave given itaspecial status
You have given Article 370 to the State of
Jammu & Kashmir You have giventhat nght
Afithesethings arethere Now, bytryingtoerode
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i, you are going tocreate adifficult situation ,
The situation willdetencrate, twill not improve

Youwillhavetotake adecion Youhavetogo

backtothe 1953 position

SHRI MANI SHANKAR AIYAR
(Mayiladuturai) You will acceptthat our Gov-
emmenthas notgonebackonArticie370 There
hasbeennoerosion of Article 370

MR CHAIRMAN Nolnterruptions please
(Interruptions)

SHRIEBRAHIMSULAIMANSAIT There
1s a complete erosion of Article 370 there It
shouldberestored The promises givenalready
must be restored You should build up confi
dence ofthepeople Theatrocities oftheforces
muststop Whatis happeningtoday? Thereis
arevoltofthe policethere Whatisthe situation
prevailing there? Who 1s responsible for all
thesethings? thaveseenthesituationthere |
have gonethere |havestudiedthe situation |
know aboutit Thereis acomplete alienation
Moraover, the Muskms are suffenng Thecom
munal notsaretakingplace TheMuslimsare
butchered mercilessly Their women were
raped Howareyougoingtocontrolthe situation
Could you control the situation after the demo
Itionof the Masyid? Will youcompletely control
the situation? Bombaywas burningfor 12days
Youhavefailed tocontrolt Whatmessageare
yougoing to convey tothe people of Kashmir?
Theirhouses arebumt Theforces areworking
with the object of economicannihilation You
must dojustice to every section of the population
ofourcountry tcannotbedonecnaway What
we wantis thatthe Government should under
standthe situation There 1s complete alien-
ation, as | told before There is money power
musclepower There isnothingmorethanthat

SHRI MANI SHANKAR AIYAR Doyou
agreewith ShnJagmohan? Please givemea
minute Hehasgiventhe pemmissiontome Sir

SHRI CHAIRMAN He cannot give the
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SHRI MANI SHANKAR AIYAR | have
asked for his permission (Interruptions)

SHRAI EBRAHIM SULAIMAN SAIT will
tell you | must say that now a free and fair
elechoncannotbe heldthere (Interruptions)

MR.CHAIRMAN There should notbe any
dialogue likethis Please addressthe Chair

SHRIMANI SHANKARAYIAR Hehas
given me the parmission to ask a guestion

MR CHAIRMAN |donotapproveofthis
procedureatall Lethwm adddressthe Chairand
when yourtumcomes, youreply Thisway, we
cannot goonwithourbusiness’

SHRIMANISHANKARAIYAR |requested
himtoyield Hehasyelded

MR CHAIRMAN | will not allow him to

yield
(Interruptions)

SHRIMANI SHANKAR AIYAR Then |
have to accept your ruling but under protest
When hes ready toyleld why cannotlaska
queshon?

MR CHAIRMAN It 1s not the way to
conductthe debate ke this

SHRIMANISHANKARAIYAR |amonly
asking himtoyield He hasagreedtoyield

MR CHAIRMAN Iwillnotallow him This
18 not correct
(Interruptions)

MR CHAIRMAN ShnEbrahim Sulaiman
Sart, please windupnow There are several
Members whowant tospeak

(Interruptions)

SHRIEBRAHIM SULAIMAN SAIT Asfar
asthe sAuaiion m Indka s concemied, regarding
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elections, the muscle powerand money power
play animportantrole Therefore wewanta
change inthe electoral system We wanta list
system of elections The present electoral
systemdoes notrefliectthe mindandthe char

acterofthepeople Thatiswhythere shouldbe
achange Eitherthere shouldbe alistsystem
or some other system There should be this
systemorthatsystem fiftypercent thissystem
andfifty percentelections Youmustconsider
the change of electoral system Thatis very
much essential because the presentelectorat
systemdoes not reflect the mind of the people

(Interruptions) '

SHRIMANISHANKAR AIYAR Itisthe
same system that has electedyou

SHRIEBRAHIMSULAIMAN SAIT Yes
Butthatis defective Itis because with 30 per
centvotes the BJP isrulingin U P (Interrup-
tions)

MR CHAIRMAN Please conclude

SHRIEBRAHIMSULAIMANSAIT There-
fore itdoes not reflect the mind of the people
Justice hastobedone The minonties inthe
country must have social justice and also they
musthaverelife honourandproperty Kashmir
dispute should be solved by goingback com-
pletely and re-establishing Article 370 and giv-
ingthe status

- Asfaras elechons areconcemed, we must
reviewthe electoral system andtry tohave any
electoral systemthatcan give justice andthere
should be afaiplaytoall

[Translation]

SHRI SURYA NARAYAN YADAV
(Saharasa) Mr Chawman Sir our party s
never given meto speak The Members of
Janata Dal (Ajit) never get achance to partci-
pateinthe discussion There aretwenty Mem-
bersin our party andnotevena single member
has so farbeenprovidedchancetospeak
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|Enghsh)
MR CHAIRMAN Youwiliget achance

SHRIJAGMEET SINGHBRAR (Fandkot)

lam gratefut forthe opportunity giventome |

stand to support the Home Ministery’s De-
mands for grants

Atthe outset, | would iketo congratulate the
Govemnment ontwoverymportantissues One
was the long standing problem of the Bodo area.
Whichhas been solved The Minustery andthe
Government deserve all appreciation for that
And | would like to pointout that in Punjab the
confidance of the people whichwas not there for
the last 12 years has been restored by the
Government Thesecuntyforcesaswellasthe
Government has done acommendable job |
think withthe solving otthe Bodo area problem
the local aspirations have been fulfilled The
great vision and the statesmanship whichthe
Prme Minister andthe Govemmenthas shown
1s remarkable and outstanding

I wouldlike tocongratulate the Govemment
on extradition treaty between INDIA and the
GreatBnlain |thinkthatant-inchapropaganda
launched by the vestedinterests continuing for
years has beenchecked and has aimostcome
toanend

lhave avery revelant objechonwhich | want
to pointout regarding the Home Ministry s report
whichhasbeencirculatedtoditheMembers On
page 5of this repont, there s adword whichisa
derogaiory and severely huns the feshngs and
the sentiments of the community towhich thas
been referred The Home Ministry's report
onlaw andordermentonedthatinthe Punyabthe
activites of the Sikh extremusts continue
unabetied though there was consider able de-
crease inthe number of violent incidents

| have an abjection on this word "Sikh
extremsts' For thelast 12 years nPunjab, we
foughtforthe causethat aterronsthas norelgion
andatermonstshouldnotbe called achnstianor
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aMushmorSikh So, lpontthus objectionwith
agony and pan because the people of Punjab
andthe Skkhscanneverbeterronsts Theyhave
always sacnficed thew ife forthe cause of nation
wheneverandwhereverputontest. Thisisaing
insultto the great Sikh freedom fighters of the
country ke Sardar Bhagat Singh, Shn Kartar
Singh Srabha and Sardar Udham Singh and
servral others wholaid thewr kves forthe country
This isa relevant objection which | am making
| would ke to request the Home Ministery
through youMr Chairman that thes word should
be omitted On the other hands it has been
mentioned on page S regarding the relief and
pensic - tothe vichms of notsin different parts
of the country by the Government | have a
humbile suggestontomake onthus Ithasbeen
mentioned that the next kuin of persons killed in
the nots would be paid Rs 1 lakh and those
permanently incapaciated wouldbe paid Rs
50 000each

1725ws
[MR DEPUTY SPEAKER in the Chaur)

Sir Iwould ke topointoutthatforthe last
mine years the wchms ofthe Deln specially the
widows of the 1984 Dellumassacre theyareon
anagitahonal path andthey have comeontothe
moads Scores oftrmethey have mettheperosns
concemedinthe Home Ministery as wellas the
Pnme Minister But this grant has not been
gventothewidows of the 1984 nots whichis a
senous lapse and causes heart burningin the
Minds of the minorty community So, lwould
hketopomntoutto my Govemmentandthe home
Minister that the delay in giving this grant and
rehef to the vicims, this indecision and this
delayed justicedm, singhing out the 1884 nots
victims can prove to be counter productve for
the state andthe country

Sir, before me, | have memorandum of
settiement winch | have canfully stuched s a
historic memorandum of settiement onwhich
colleagues frommy parly andiromthe opposi-
hon have spoken ssveral times and on diferent
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occasions in the House ,This 1s a document
which was signed by two great leaders onthe
24thof July, 1985 and 15 known as the Rajv
Longowalaccord This accordwas signedby
the late Pnme Minister and ourdear leader Shn
RayvGandhiand SantHarchant Singhlongowal
Unfortunately both these leaders are notwithus
now Therearell pomts inthes unfulfilled memo-
randum , | would like to high hght these points
beforethe House Sir

No, onesthatcompansatiuon to innocent
persons killed after 19982 as promised inthe
accordhasbeenpaid Army recrutment-the
secondpomtinthis memorandumhas notbeem
fultilled The thirdpointis aboutthe enguiry into
the November incidents by justice Ranga Nath
Misra which wasto be extendedtothe distur-
bances at Bokaro and Kanpur, that has notbee
fullilied Fourthis aboutthe inhasiltion an of
these dischargedforthe army andthatalso has
notbeen implemented accordingtothe spirt of
thememorandum Evendisposalof pending
causes andafterthattheterntonal claims have
not been fulfilled The 7 1 clause in Rayv
Longowal accordsays that the capital project
area of Chandigrah will go to Punjab This
accordwhensigned was welcomed by oneand
all notevenasingal pointofthis accordhas been
implemented So, | would like to pointout that
with the non-implemention of this accord, what-
ever wc have achieved inourstate, thatsin
Punjab 1s goingtobe negatedandreversedin
thetimestocome ButSir,lwarnandsaywith
full responsit ity that we will repent lateron As
weare aware Sir, there was a conspiracy across
the border todestnbute Punjabandthecountry
The people of the state suffered and almost
everybut oue was affectedin one orthe other
manner Ithasbeenmentionedintins reportof
the Home Ministry as how the people with their
fulldedication, commitment andsacrices fought
forthe country | would like to point outthat it
woulkdhave been appropnate occasion hadthe
Home Minister whohadjust now leftbeenhere
inthe house forsometime more ShnChavan
the Hon'ble Home Minister onthe 27thof Apni
1992 made a statement at Fatehgarh Sahib, a
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histonc town where the two small sons of Shn
Guru Gobind Singh aged 7 & 9 sacnficed their
Ivesforthe cause of humanty Hemade wasa
statementthereon27th Apnl, 1992 addressing
thousands of people and later the press The
HomeMmmster ShnS B Chavanevensaidthat
the Pnme Minister would announce a political
packag dunnghisvisitto Punjab in edherMay
orJune 1992, ansing lots of hopes inthe minds
of the people Thus statementwas made last year
bythe Home Miruster of this country Iwouldbke
to point out that no political package or fresh
inthative on Punjab has beentaken uptil now
| have regards for the Home Minister of our
country butasforthe situation andthe question
of my state 1s concemed, | would hike to point
anothervery important lapse and poliical im-
matunty Againthe Home Minister onthe 10th
of Apni, 1993 made astatement the headline of
the Newspaper carned the statement Chavan
goes backon the package Isthisthe reward
gventothe people of Punjab forbnnging back
nomalcy the news comespondents cormmented

The Union Home Minister backtracked on
thessue of announcing a political package for
Punjab This has become a mockery This
reminds me of great Lebauanese poet Khahl
Gibranwho wrotemhisfamouspoem, #/eand
You", Weare sons of sorrow andyou are sons
ofjoy "Todaythe peopleof Punjab afterfighting
12yearsagamstterronsm and after andcrush-
ingtheevil designs of ant Incha forces across the
border ask and | point this out in this August
House whichis the mostimportant assembly in
the country where demacratically elected repre
sentatives representthe will of the and senti-
ments of the nation, if no political inhative were
to betaken why thys announcemoent sy, 151 4!
by the Home Mimster Eventhe echitcrialnet
of the important newspapers statedthat this is
an omoipackagd"‘i; nbune theyhave pointed
outand| wouldikketoquote onelinethal Almost
one year ago Shn S B Chavan spoke of a
immunence of apackage for Punjaband after
beingbanded aboutbythe media alithese days
hadisowned it formally of thrusday Thisisa
tragedy for Punjabthatwhatev  nnc mnca
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mentsweremarde Theywe+e nntimplemented
|call tbetrayal of fathwith people of Punjab Sir
Afterthus | would ike to come to a pointthat after
normalcy has returnedto the state the Chief
Minister of Punjab and the opposition parties
whose leaders sacrficed forthe cause of Punjab
andthe nation to bnng back normalcy mustbe

congratulated

Butiwould like to request the Prime Min-
isterwho as astatesman asaleaderandasa
visionary ordered Assembly and pariament
elections in Punjab latgr on Mumicipal and
Punchayat elections were also held andthere
was 70toS0percent poling Iwould requestthe
prime minister to visit Punjab immediately to
furtherstrengthen the nationalforces Thisone
juestion is being repeatedly asked bythe lead-
ers of the other political parties that normalcy
and peace has returned in the state why the
Pnme Minister has not visited Punjab

| would like to point out one or to very
important points which have been mentionedin
the report of the Home Ministry in the demands
forgrants |would ke to speak onthe human
nghts commissionwhichwasannouncedbythe
Ministry some time back | would hike to say that
commussion should consist of men andwomen
knownfor their ntegnty and impartiality of judg-
ment | would also like to point out that its
members should be independentof Govern-
ment having proven expertise of competencein
the tizlu of promoting and protecting human
rights and should be drawn from a venty ot
background Onhuman nghts | have another
pointto make thatthe Commussion should be
directed to establish effective cooperationwith
the non-government organisations with first
handinformation aboutthe reports of the human
nghtsviolation The third very important point
that | would like to make in this connecthonis that
the commussion shouid be empoweredtoinves-
tigate the conduct of the police as well as the
army and paramilitary forces in all the Indian
States Itshouldhaveadequatefacimestocarry
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outonthespotinvestgations The commussion
should haveimmediate andunhindered access
toalithe places where detainedpersonsare held
orare suspectedto be held and officials should
be obligadto cooperate withthe commussion on
theinvestigations |thinkthisisgoingtobeavery
postivestep If natonalhuman nghts comms-
sion 1s set up this will be a great step towards
those people in the country who have been
harassed those people who have been shot
deadinfake encounters and those peoplewho
havebeenbookedinthe TADA andothercases
withoutrhyme or reason in having some plat-
formto express their views

On human nghts commussion | would not
ke to elaborate But | have a point in this
connection The Jammuand Kashmrsituation
hasbeenmentionedinthe reportinthe Demands
forGrants

Sir lwould ke tocongratulate the Govem-
ment andthe secuntyforces for thetr construc-
tiveandpositiverole inthevaliey Thereisone
time pontwhich occurs inmy mind thatisavery
nasty incident, a very tragic incident, which
happenedinJammuandKashms Andthatwas
the soporeblaze were 72 people werekilledand
bruntalive Iwouldliketopaintoutthatthe role
ofthe secunty forces hastobecheckedbythe
Ministry As the details of the Wednesday's
incident come out In bits and pieces, the plot
becomes more mystenous Thiswas reported
inavery important newspaper |wouldhketo
quotethat Itsays

“Thetownsfolk toid thus reporter that BSF
hadgoneamuckontheday Theybumtdownall
the houses and buildings and shat down people
indiscnminately "

Some even suggested that this achwity of
thus BSF was non provocative andthere was no
provocation before | think, these acts area
hindrance tothe normaley of the state, and this
role of the Armed Forces should be checked if
ultimately peace and normally has 1o returmn
back nthestate
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Sir, havetwo other pointstomake Like

my other colleagues inthe opposition like my

sanyasinsister |wouldnottake muchtime ofthe

House Butlwouldliketopointoutthataformer

Justice whoisnowamMemberofthe BJP Shn

Gumanmal Lodha has narrated afamous Urdu
couplet Thatis

[ Translation]

Hum aah bhi bharte hein to ho jate hein
badnam who katal bhi carte hein to charcha
nahin hati

|Enghish]

Hewaspainting outtomyGovemment As
hehasbeenaformerJudge Iwould liketotell
one very famous Urdu couplet on this occasion
onhim Thatis

Translatron)

Jopeshpeshrahaharguahmienyar usne
talab kiya gunahgaronko

(Enghsh

Anationaltragedy hadhappened on 6th
Decemberin Ayodhya |would like topointout
one elevant point onthistothe Government if
they canlistenme c¢nthe 6th Decemberinci
dent AsaMember|haveanghttoexpressi
Whathad happenedon 25th February? The BJP
Rallywas stopped twasbanned Alltheforces
and he might of the Government were thereto
stopthatRally Andfthis arrangement if this
police Bandobast would havebeendoneonthe
6th December in Ayodhya Ithinkthis national
tragedy wouldhavebeenaverted Here wehave
tobe answerable tothe nation andtothe coming
generations of this nation

There 1s amention of Justice Sarkana s
Repon on Centrre-state relations and the De-
mands for Grants of the Ministry  Sir Justice
Sarkana commission workedforfiveyears It
was set up in June 1983 and the 1eport was
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presentedin January 1988

I would ke to point out the first major
recommendation Itsays

The imposition of President s Rule and
the deploymentof central armed forces should
bedonespannglyandonly atthe special request
ofthestate Inthisconnection the commission
came down heavily on the bulk imposition of
President s Rulein 1977 and 1980

Thesecondimportantrecommendationis

Though the general recommendations tilt
towards the Center - advocating the unity and
integnty ofthe nation - the commissionsuggests
thatArt 258 (the Center's nghttoconfer author
ity to the states in certain matters) shouid be
used hiberally by the center

The commission points outatthe frequent
misuseofthe Govemor Itrecommendsthatthe
Govemnor should be a non pohtical persons
appointed in consulation with the Chief Minister
concemed

About the transfer of High Cout judges, it
suggests thatthe High Court judges should not
betransferre againstthewrwill Inter statecoun-
cil and other matters were discussed in this
sarkana commission Report |wouldmakea
requesttothe Governmentin letter and spint

Aboutthe transfer of High Court judges it
suggests thatthe High court judges should not
be transferred against their will Inter-state
Counciland other matters were discussed in
this Sarkanacommussion Report |would make
arequesttothe Government thatthe sarkana
commussion Report should be implemented in
letter and spint

| have one more pointtomake | willnottake
much time That is regarding the nmisuge of
TADA

Sir today inmy state of Punjab only more



807 Demandsfor APRIL 28,1993 1993-94Minisyy ~ B0B
Grants (Gen.) ofHome Affairs

[Sh JagmestSingh Brar} guishing in jais forthe last 9 years In Aymerand

Lahorejails The Governmentshould not act

than20,000peopie arelangushinginjadsunder  discnminatory whiletaking actionagainstthese

the TADA | donotmind if aperson has commit-
tedacnme Heshouidbenvestgated, lamnot
supportingtheircause But |would liketopoint
outthatthis Terronsts and Disruptive Actvites
(prevention) Act isthethe blackest of black laws
enacted by pariament The Acthas made a
confessionbefore apokceman admssible, which
has given rise tomcats abuse of human nghts
and brutalise the police which in the state of
Rajasthan and Punjab, have resortedtotortures
in mass quantiies Sir, tnals incamera have
made the procedure established by law amock-
eryand Articles 21 and 221illusory

Sir,onthefloorof the Punjab Vidhan Sabha
lastyearthe chief Minister of our state admitted
thatthere were 15,000 peoplewho are languish-
ing in jais under TADA The provision of
anticipatory bail has been taken away and,
therefore, innocent persons are vichmised by
thepolice So, |would requestthe Govemment
thatthis TADA whichis being grossly misused
and with the police Mafia inthe country coming
up this TADA should notbe given furtherexten-
sion so thatin this TADA should notbe given
furtherextension sothatinthis country democ-
racy mustfiounsh

Sir, | willtake one more minute |wouldke
tomake onemore pointandthat s regarding the
hyacking There have been 7-8 hyackings since
1977 uptillnow Ithink this problem had ansen
afterthe Anti-Hijacking Act was made because
the hyackers were not booked under this
anthycakingAct |know oneofthecaseswhere
the hyackersaud that ‘| would like to talk one of
thecases where the hijacker said that's would
ke to talk to a very important and very respect-
able personwhom | holdinhigh esteem, whois
avery dedicated leader of the nation, Mr Atal
BihanVajapayee, andthennegohate’ Ihave
come to know that that person has not been
booked under the Anti-Hijack Act 1982 Here
there 1s a discnmination because there are
certain people whohave no voice and are lan

ant-national activies So, Iwouldhketo pointout
tothe Government to the concemedMinister,
thattiis Anti-Hyacking Act should not only be for
the people who have no voice and there Is
nobodytotake uptheircause, butalsoforthose
people who have hijackedthe planes Thelaw
of theland should operate equally

With these words, sir, | thank you very
much andi supportthe Demands of the Home

Mirustry
[ Transiatron)]

SHRIRAM SARAN YADAV (Khagana)
Mr deputy Speaker, Sir, | am gratefulto youfor
giving me an opportunity to speak

The Ministry of Home Aftairs 1s respon
sible for providing justice to all as also proper
governance ofthecountry Sofaras myknowl-
edgegoes, allis not well with the police depart-
ment, people visiting pohice stations are mal
treated andpolice officers behave inavery rude
mannerF | R of evenaninjured person bleed-
ing profusely 1s not registered without receiving
bnbefromhim The Govemment should ook
intot Whatwill happenwhen protectors ofthe
people have become so callous Recently
police killed 8 persons in Bihar, but they were
shown killed inpohice encounter One person
who was playing cards was caught and shot
dead. Anotherman who was sleepingwith his
childrenwasalsoshotdead A personnamed
Harballabh was murdered in 1980 in Bihar
Infect, laws are not equally applicable in out
country lleapoormanisinacnminalcasesuch
as murder of daconty efc , his properties are
attached and members of his family are ha
rassedto the extentthat this house is demol
1shed by the police Harballabh Yadavwas
murderedbyapolice officer Shafi-Alamwhois
halding the post of ASP (khagania) at present
A case was registered against hum at the In
stance of the court in 1980 and attachment
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warrantwasssuad agansthimbutevenafier 13
yearsof the ncident he has notappearedbelore
theCount Iwouidbketo knowwhetherthere are
separatelawsforhim ShnRam Vilas Paswan
has nghtly said that the Constitutional provi-
sions are ditferently apphedto different sechons
ofthe society Solongas constitutional prow-
sions are differently applied to the different
secthons of the people, they will continue to
become terronst and they continuetotake law
into their own hands If the judiciary and the
administration fail to provide justice to them,
they will beforcedtobecometerronst |cansay
tothe extentthat today judiciary has also be-
comepartial Somepersonsgetbatevenatthe
judge’s residence at midmght or on the road
also Butthe poormandoesnotgetbail This
shows how people are discnminated i our
country underthesamelaws Lawenforcing
officers misuse laws in arbitrarymanner Itall
depends on their sweet will as to who will be
released on bal orwhowillbe put behindthe bar
There i1s no rule of law in the country |f the
Governmentfais totake appropnate measures
intime terronsm which s already on the in
creasemPunjab Assam, Kashmretc Would
reachevery house & heartinthe countryandthe
Govemmentwill notbe inapositiontocontrolit
Therefor the Governmentwill havetothink over
this matteronpnontybasis provisionwillhave
to be made to impose some restnctions on
judiciary and steps should also be taken to
preventmisuse of powers gventothe police In
ordertokeepawatchonthem someseparate
provisions shouldbe made only then justice
canbe metedtothe people and peace restored
inthe country When people lose faith in jud-
ciary they resorttoterronsmbecause noother
altemativesleftbeforethem Thatisthe reason
why |am acquamting you withmy views

You know that flood water in the nvers
emerging from Nepal causes havoc innour con-
stituency Khagaraeveryyear |wouldlikethe
Central Govemment io make a separate provi-
sion for this area to provide rehef to the people
there |am notbeggingaimsfromthe Central
Government It 1s the responsibiity of the
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Govemment to protectthe borders of astate if it
isinvadedby aforeigncountry Itisinfactasort
of foreign invaston that the water from Nepal
causes destructioninourareaeveryyear The
central Governmentshould pay attentiontort

Inmyconstituency people have beenren-
deredhomelessforthe last forty years duetosod
erosion caused by the nvers Ganga and Kos:
But no measures have been taken for their
rehabilitation Even children in theirfamilies
have grown young and reached mamageable
agebutno steps have beentakentorehabiitate
thesrfamiies The Govemmentacquiredland
butthe acquisthion of land s stayed by the High
Court Howromcal itisthatthe High Courtand
the Supreme Courtdonotissue stay ordersifhe
Government acquires land for construction of
Highways and railway imes butthey do grant
stayorders whentheland s acquiredforreha-
biltaton of people  This dual pokcy should not
beadopted The Govemmentshouldenactlaw
debamng people lo get stay orders fromthe High
Courtsorthe Supreme Croutonsuchcases The
people whose houses are destroyedinfireinci-
dence are givenameageramountof R$ 150as
compensation which has beeninvogue since
theBntish rule ThismeageramountofRs 150
stooadequatetomeetthecostolevenbamboo s
requiredforreparesofthehouse Therefore |
requesttoincrease the relef amount by making
necessary amendmentin the relief code

There has been a growing tendency to
fomentcommunalismin the name of religeon In
thecountry Thereiscommunal tension aliover
the country Everything 1s being done inthe
nameof thetemple orthemosque Ontheother
hand hospialsarefioodedwith patients beitthe
AlIMS or Ram Manchar Lohia hospital people
are suffenng from vanous diseases | have
never seen an ating man cured of his iliness
simply by going to a temple or a mosque or by
worshippingthere Then why people are so
much concemnaboutthe religious mattersand
the whole country 1s burningin ~oimmunalfire

Justnow UmaBharipmade a mention of
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‘Saroopnaka’ acharacterofthe Ramayanaepic

| was surpnsed how a woman could use an
nsuttinglanguageagainstanotherwoman After
all, whatcnme did saroponkhacommit? didshe
use anyweapon againstLord Rama? She had
Just put abefore marnage proposal Lord Rama
andtwasquite natural Aftrachon betweenman
andwomans anaturalthwngand saroopnakha
didnothing unequal while proposing before Lord
Rama

Ramdirected herto hisbrother Lakshman
and replied that he was already mamedandhis
brotherwas stillabachlor, gotohim Whatlwant
tosayisthat Ram uttered alie at thatmoment
beyor Saroopnakaha though we call him
Maryada Purshottam and Lord Rama, | would
like to knowthat whatcomplled himtotell ahe
and whythe noseandears ofawomenwerecut
Was tgracefulforsuchagreatmancalledLord
Ramto doso? Itwas notgoodtocutnoseand
earofaladybytelingalie (interruptions)

SHRINITISHKUMARI Youaskhimasto

whatwas spokenby saroopnakhaandwhether
he was presentatthattme (Interruptions)

SHRI RAM SARAN YADAV | am not
citingitonmyown butithas beenmentioned
inRamayana (/nterruptions)

SHRI RAJVEAR SINGH (Aonla), This
version can be more authentic because he
belongsto the samefamily (Interruptions)

SHRI RAM SARAN YADAV No, | am
refernngto Balmik Ramayana Thisreference
hascomenalltheRamayana AllRamayana
arethesame Inthismanner, the deeds of cutting
nose and ear of a lady by entangling her end
cratingillusioncannotbetermed'Maryada’ Do
you alsowantto dothe same thing inthe name
of rehigion andmislead people? Do youwantto
refertothesame relineinwhich daughters were
offeredas 'Devdas’, nthetemples? Doyouwant
to introduce the same redine inthen county/ Are
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youasupporterof such regioninwhichaHanjan
was humiliated by hanging abell in his neck and
aseparate route was earmarked for im and
peoplewantedtoavord his shadow even? What
nght you havetocall yourself a Hindu?

‘Humanism should be the religion of all of
us When'Varnasharam Dharama’ wasintro-
ducedbyManu, aquestonwas raisedthatwhich
Vamu'isthe lowestamongalithevarnsas At
oneplace he has stated - as has been saidin
Ramayanaby Tulsidas that-

‘Jo Vrma Adham Teli Kumhara Supath
Kirash Kaul Kalwara

Where do youwantto takethe counteryin
thename of Shn Ram? Youcall, um Maryada
Purushottam whogotthenoseandearofalady
amputated Canyoujustifythisactothisandcall
hima rehigious, judicious and fair mindedper
sons?

Youwanttodestroythe countryinthe name
ofRam Doyouwanttoreintroducethatreligion
inwhich child of a poor, daiti was sacrificed at
the attar of God as hog deens sacrficed now -
a-days” If he resisted notto sacrifice him he
was advised not to worry as he was directly
beingsenttoGod Doyouintendtobnngthat

religion?

“Dhor, Ganwar, Shudra, Pashua AurNan
YeSabTaran ke Adhikan "

Thisdivisionwasmade by you Youshould
feel, ashamed when you call for Hinduism
Whom doyoucallHindu? Isthatapersoncalled
Hindu whom you don't allow to enter into the
temple andperformpoojaatthealtar Haveyou
any night to all hm a Hindi? Allthese things
shoauledbe consideredby you Don'ttrytoruin
the country inthis manner

Mr Deputy Speaker, Sir, | would ke to
appeal my Hinduand Mushmbrethrenthat God
orAllahisthesamething Godisomnipresent
That s whydonotfightwith eachother Iwould
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keto advice boththe communities to construct
a modern hospital in place of constructinga
temple or mosque there so that all diseases
could be cured and ? In which all Hindus,
Mushms, Sikhas Buddhists, Jains and
chnstians may taketreatment Amodem hos-
pital open the pattern of All India Institute of
Medical Sciences may be constructedthere
Now-a-days dfferenttypesoldisease are erupt-
ing in our country Inthat hospital Ram and
Rahimbothmaybetreated Inthismanner,gods
relating to both the communities will remain
there Don'tiight Bothwillbe safeguarded God
does not dwellintemple only, but he remains in
thehearts ofalithepeople Don'truinthecountry
inthe name of Hindu religion Al of us will be
allowedtotaketreatmentthere

Mr Deputy Speaker Sir,|wouldlike to ask
which temple or mosque has arrangementto
cure the patient? Thousands of peoplearesick
today They are crying for medical aad No
facility has been provided to them for their
operation till now That is why, Mr Deputy
Speaker Sir thoughyou, |wouldliketosayin
the House today to stop the fight relating to
temples Don'tthrow the country inturmoi and
saveitfrom ruining

Mr Deputy Speaker, Sir, since you are
orderng metoconclude |wouldhketorequest
thatthe Government should perform it s duty
properly Ifthe Govemmentworks properly all
ofuswillsupportitandifitdoes anywrong | will
opposert Thisis nottheopinionof myparty, but
| am expressing my own view point

Mr Home Minster, Sir | would Iike to
request you againto streamline the police Ad-
ministration and this House should do some-
thingto keepjudiciary norder andsome checks
should be imposed on all these so that all the
people could get justice

18.00hrs.

DR LAXMI NARAYAN PANDEYA
(Mandsaur) Mr Deputy Speaker, Sir, Iwould
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like to supportthe cutmotions putup by the hon
Membersof B J P onDemandstorGrantsofthe
Ministryofhome Affars ~ The Pnmetunction
of the Ministry of Home Affairs 1s to make
securtty arrangements inthe county, establish
integration and develop amity amongthe people
and it 1s accountable to provide protection to
every person andmaintain law and order situa-
tion, inthe country But the Ministry of Home
Affairs has netherbeenahletoperform asduty
inregardto ,maintaining national secunty noris
safeguarding thecommonman Thecommon
manisworned

There s nosecunty if you travel by railor
bus orbyaicraft Secunty assuchisnotthere
Ithas become a matter of graveconcemn Itis
very essential to get nd of this situation

Theterronsm extremism naxalismand
inflow of infiltrats are increasing in the country
due to etfhiciency and incapabilty of the
Govermment (/nferruptions)

[Enghsh]

MR DEPUTY-SPEAKER Would you
ke osay something, Mr Minister?

THE MINISTER OF STATE IN THE
MINISTTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMETN OF YOUTH

. AFFAIRS AND SPORTS)ANDMINISTEROF

STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRI MUKUL WASNIK)
There are manyspeakers Wemay extendthe
House forsometime The list cannot be ex-
haustedtoday (/Inferruptions)

SHRI NIOTISH KUMAR There is one
speakernthus House

SHRIMUKULWASNIK Therearemany

speakers tospeak onthis subject Weillhave
tocontinue the discussiontomorrowalso you

may extend the House for some time today

MR DEPUTY-SPEAKER Isitthedesire
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of the Housa that we continue for some ime?
[Translaton]

SHRI NITISH KUMAR Mr Deputy
Speaker, Sir aslong as you desire to runthe
House, youmaycontnueit Wehavanoobjec-
tion Butalongwithit| would hke to urge upon
the miruster of Parhamentary Affaurs to ensure
quorumm the House

DR LAXMINARAYANPANDEYA Some
days agoreports regarding Bihar had appeared
innews papers Accordingtot, Bangladesh
infilrators have been settied in 12 distncts of
Bihar Theyhave gottheirnamesenteredinthe
hstofvoters Theyhavecontestedelectionsofa
panchandSarpanchaiso lfitistrue [feel twll
causeasenousthereattothecountry Infiltrates
whoenteredinto some areas of Calcutta arenow
demandingforseparateland The Mmustry of
Home Affairs 1s not taking any action in this

regard

Whendidtheycome whatwas theirnum
ber? Somebody says that their number had
reachedtwocore Somebody says thattheir
numberreached 501op 60lakh |wouldike to
knowfromthe Hon Mimsterwhatistheirexact
number afterallhow didthey come andwhether
any arrangement has been check them or not

Recently areport has beenreceivedform
Gujarat thatsome Pakistars are mtrudinginto
Kutch area also and they wantto capture the
entire Kutch border by inirmdating people |
would like tourge that it is a very sanous issue
and it should be though over properly that if
somebody migrates toourcountry and setties
here andbecomesavoter tisnotgood Even
Dethns notunaffectedbyt Today culprtsare
mmoving scotfree Rajasthansalso notun-
touchedwitht The intruders have not made
some special hide-outs Theywant to disturb
sacurty, peacs and hamnony of the country by
intrucingintothe country The Munstry of Home
Affawrs should take stem action inthis direchon
Al inteliigence agencies of the Government
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have proved afailure
Ontheone hand we have the problem of

foreign intruders, On the other hand some
where there i1s the Bodi problem the Goikha
Land problem, the Jharkhand problem or the
other After allthe congress generated prob-
lems perhapstdoes towanttoovercomethese
problems Itiscreating newproblemseachand
everyday Theproblemofterronsmisalsoits
ourcreation The problem of Naxaltes is also
the creation of the Congress Thecongressis
the mother of all problems Itis creatingprob-
lemsone aftertheother Efforts shouldbemade
tofind outsolution ltslove solution s thatthe
most stnngent measures should betaken We
always demand for the fencing of borders with
barbed wires but this i1s not done Rather
fceneing with barbed wires i1s done only to
preventthe B J P rallyonthe 25th Februaryon
whichspenditure tothetuneof morethan Rs 30
lakhwas incurred From Border secunty point
ofviews Governmentmustbe vigilant on bor
dersbutthardly botherstodo sothere What
the Governmentthinksfittobe wgilantisthat the
hon Pilot makes an aenal survey aboard a
hehcopter of the 25th Februaryially and watches
everythingfromthetop The Goverr i ntis
makingdesperatebids Perhaps the 1
ment has started realizing thatils very cxist

is indanger Therefore it acts whatit
because Whom Godwould destroy he t 1
makesmad Thusthe Governmentisactin ju
animpropermanner Thepeopleofthe Bharaty 1
Janatapartywerecttizensof india Theyhar
come tothe Governmentto express their feel
mngs Theyhadcometodemandthatthe democ
racy in the country be safeguarded Butthe
police personnel of the Govemment used water
cannon agamstour National President Dr Murli
ManoharJohsidue towhich he felldown Shn
LalK Advarn ShnMadan lalKhurnanandmany
otherhon Members fromamongsi whoare
sitinghere werelathicharged When weawere
arrested and seated we were agam pushed
asideandAgain lathicharged Some sustained
head inury white some other sustamedlegor
handnurythatcausedfracture Whalwerethe



817  Demandsfor VAISAKHA B, 1915 (SAKA) 1993-94 Minustry BiB
Grants (Gan ) of Home Affairs
reasonforbanningtherally oithe 25thFebruary?  dismessedtheMadhya Pradesh, Rajasthan and

We are citizens of India and neither we are
foreignintruders, notmiltants The peopleofthe
country had cometotell the Govemmentsome-
thing Had they demonstrated atthe Boat Club,
noharmwouldhavebeendone Whatwerethe
reasons behund banning them? Whythe rally to
be processed onthe Ambedkar’s birthanniver-
sarywas notaliowed? Theyshouldhave been
allowedandwetoo Everybodyenjoys this nght
here The farmers expressed their opinion
behindthe Red Fort itisnotnght Iwould hke
mmmmmm

Evenatterthe passage of somuchtime, the
Govemnment assures everyday that itis fincing
outsolutionto Kashmirproblem Whatsoluton
hasbeenfoundoutby Government? Nosolution
hasbeenfoundouttilldole Wasthe Goven-
mentdiscussingtwith Dr FarooqAbdulishwho
isatrator? Somedays backiwenttothe Bladra
war, kishtwater and Doda areas of Kashmir The
people of Kistawar were openly raising pro
Palustansiogansonthe 14thAugust Whatwas
thentelhgence agency of the Govemmentdoing
at that tme? What were other Government
sarvices doing at that tme? on the 15th of
August the terrorists and extremists sneaked
intoBhadraws The finngcontinuedof 16 hours
Women, children and common people were
strandedintheirhouses The Border Security
Force and the Paramilitary forces were not
empoweredioopenfire Theywerefinngonly
in their self-protection, otherwise they might
havednvenouttheterronsts TheGovemment
18 gving relaxation there dehberately andthis 8
thereason behindthe present situabonthere if
the Government at all wants to take action, it
doessoagainstus Whom does it ban”? The
R 8 8 coffice s sealed and whatwas its reper-
cussion? The High Courtgave verdictthatthe
Govemmentwas wrongnseahngitandordered
#touniockit Recently the office of Suruch:
Prakashan which pubkshed booked m Deltu
wasssaled Theymovedthe HighCourtwhnch
saxd thatthe Govemment had done wrong and
theseal shouldbe broken The Govemments

Himachal Pradesh Govemments by misusing
the Aricle 356 of theconstitution Itis amatter
of great shame that the High Court gave its
verdict n the Madhya Pradesh caseto restore
the Vidhan Sabha andthe Government The
dissolution of the Legislative Assemblies 1s
wrong Appeal should be made against twithn
fourteendays Otherwise s orderwillbeimple-
mented Nowthe Govemmentisnot abidngby
the courts decision It would be better i the
Govemments were restored, the Legislative
Assembhes were restored and the democracy
wassafeguarded Butthe Govemmentdidnot
do TheGovemnmentsnotprepared evennow
toannounce the date of elections. However, the
penodof 6 months s already passing 1think,
itthe Government does not bnng any motion
here n a day or two, a constitutions cnisis will
anseagan |amoftheopion thatthe Govemn-
ment i kkely to brngitand it might be prepanng
forit, butitwillbrngitonthe verylastday The
Govemnmentshould acceptthe Sarkana report

Iwouid hike to draw your attention ontotwo
or three pomnts mentioned particularly about
present situation in the report of the commstted
onthe Mmsstryof Home Affairs and conclude In
the reportrecommendabions have bsen madeto
ncrease the number of paramiiitary forces, to
mport training to para-miltary forces, andto
prowde proper accommodaton facikites fothem
Ithas also been menboned that deployment of
para miltary forces-be it indo-Tibet Border Force
orany otherforcesiiketheC R P F orothers,
n the mamntenance of intemal securtty every
now and then, will demorahse them and dimin-
shtheireihciently Form thus point of view also,
thewr trasming and other amenes are essential
Theres neadof prepanng onaortwosuch forces
as may be keptpreparedformantasning peace
andsecuntyonly These para-military forces
shouldnotbe depioyedtfor thuspurpose They
do not have any sophishcatedarms  The siu-
ahon hasworsenad to such anextentthatmany
times they become unable to protect them-
selves Therefore they such amendties should
be prowdedtothem
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The tendency of the Government to ban
meetings rallies sometimes by instructingthe
TamilNadu Government sometimes by inter-
actingthe Kerala Government, sometimes by
intructing the Kerala Govermnetmn orthe West
Bengal Government andthereby lo depnve the
citizens of their democratic nghts andtosup-
press their voice and to violate their constitu-
tional and Fundamental Rights wilfnot be proper

Afterall whatwill be the situation? Wher-
everthe Government takes steps thatamountio
wviolation of the Fundamental nghts of people the
courthigh hghts suchtendency While hononng
alithosecourts | would ke to appreciate them
thatdesptte all suchcircumstancesthey have
gwven their impartial verdicts Recently Shn
Bnibhushan Sharan Singhwas releasedbythe
order of the court Hes an hon Member of
parklament Butthegovemmentagainamested
hisunderthe GoondaAct Ourhon Memberof
parliament Shn Vinay Katiyar was arrested
hon ShnLalK Advamwasamrested Whatwas
the ulhmate result? Shn Joshiwas arrested
What came out? Shri Advaniwas kept first at
Agra then hewastakento Matatila TheHigh
Courtwas of the opinionthat there 1s no pnme-
facie case againsthim hence he 1s released
unconditionally Ultimately the Government
hadto yield Be it a case against hon Shn
Advani orShnJoshi oragainsthon Members
of Pariament oritis caseofimposmonofaban
onmeetings orofthe sealingofthe offices ofthe
R S S the Bajarang Dal the Vishwa Hindu
panshad orthe dismissal of Government the
Govemment hadtoface defeinallsuchcases
Therefore if should be taken seriously The
Government mustthinkoverthe present situa-
tion Today cnmes are being poliicisd The
culpnts of the Bombay and Calcuttabomb blasts
are enjoyng the patronage of poliicians

TodayAssamisdisturbed Howeverthere
s somepeacein Punjab Butthencidentthat
occurredin Kashmir dunng the lasttwo orthree
days have become a matter of grave concem,
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though | do not want to go into details of such
incidents Such situation must be improved
The Kashmir refugees havecome here whoare
our own fellow-countrymen and ourbrethrenand
forwhomthere s no amangement of theirsecu-
nty, accommeodation care andhealthcare must
be resettied properly Sothatthey mayfeelonce
againthatthey are safe here and thatthereis
peace and that the law and order situation s
good Special steps shouldbetakentoensure
allthis and to win people s confidence

Withthese words | conclude

SHRI BHUBANESHWAR PRASD
MEHTA(HAZARIBAGH) Mr Deputy Speaker
Sir | nse to oppose the Demands fora Grants
inrespactof the Ministry of Home Affairs India
isavastcountry Country s unity andamntegnty
18 In danger ever since the incidents of 6th
DecemberandbombexplosionsinBombayand
Calcutta thas alsoposed athreattocountry s
intemal sacunty

Sir, as you know the Babin Masjd was
demolished onthe 6th December |wouldlke
totelipeoplefrom BJP andsame othercommu-
nal organisations whetherthey belongto RSS
Bajrang Dal or Shwa Seen that the demoltion of
BabnMaspd has disgraced the country through-
outtheworld Inchahasbeen defamedbyit Are
youaware ofthe factthat after demolsion of Babn
Masjid hundreds of temples have been de-
stroyedinforeigncountries? Dunngthecom-
munal violencethat broke out inthe country after
the 6th DecembeSrincident, thousand of people
werekilled, thousands of houses were destroyed
and property worth crores of rupees has been
damaged this Government remained a nut
espectator to all these events The Central
Govermnment talks of communal harmony but
the congress party s notieas atblanchethanthe
BJP When tknew whatwas going to happen
onDecember 6, its intelligence departmentand
CI1D knew aboutit it did not do anything
Earherpeopie fromthe congress party saldthat
tha BJP people woulddermnokshthe BabriMasud
on December 6 Even thenthis Government did
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nothing and remaineda mute spectator The
Uttar Pradesh Government was dismissed
laterbutttcouldhavebeendoneearier Ayodhya
couldhave beensavedby controlingthe admin-
istration ofthe state by Central Government, but
itwasthedone Latertheyhavedismissedthe
Government of Madhya Pradesh, Rajasthan
and Himachal Pradesh Itwasarightstep,|do
notoppose itbutiwould hketo ask astowhatthe
Government did in Gujarat and Bombay in
Maharasthra Where thousands of innocent
peioplewere kiled There wasno BJP Govern-
ment There 1s Congress Government in
Maharashtrabutthe administrabonwas handed
overtoShivsenaandR S S forninedays They
massacred innocent people and looted prop-
erty The Maharashtrapolice andthe Govem-
menthad beenmute spectators |would sayin
clearterms and as the newspaper also report
andonthebasis of statements made by ShnBal
Thackarey that Shn Thackarey is the Chief
Minister of Maharashtra Who 1s running the
Govemment at his sweet will and Shared Pawar
andhis predecessor hadno sayintheaffairs of
thestate ShivaSenahasmassacredandiooted
innocent people on selective basis Action
should be takenagainstit Butithas notbeen
donebecause the Shiv Sena has fnendshipwith
the Govememtnof maharashtraandthus Shva
Sena administers the Bombay eventoday |
wouldhketosay that t was the moral duty ofthe
Government to dismiss the Governments ot
Gujarat and Maharashtra also on the same
giound as it dismissed the Governments of
Rajasthan Madhya Pradesh and Himachal
Pradesh Maharashtraand Gujarat were more
affectedby communal violence thanthese states

Today the whole country is under the threat of
terronstactiviies BombexplosionsinBombay
and Calcutta have created a fear psychosis
amongpeople Travelingintrains, aeroplaens
creates fear of bomb explosion orhijacking |
would hke to ask, how theintelligence depan-
ment of Home Ministry is working, What this
depariment was doing when there were such
bomb explosions at 12 places andthat tooin
Bombay After some days the same type of
bomb explosion took place inCalcuttaandthe
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intelligence department gotnocluetoit The
Home Ministry makes a demand to raise its
allocations 1would like to knowthe justification
forit Whateverincidents are takingplace inthe
country after 6th December whether it is the
communal disturbance, secessionist activity
terrorism orextremism the Home Ministry has
faledinevery sphere Butthe congress Gov-
emment and its policy of delayingthe matteris
responsibleforit o

Sir, today Kashmirand Punjab are hitby
terronsm Innocent people are being killed
there If yougointothe history of this problem
it will be known that itis quirt old, butnon form
the congress party has made anyeffortstosolve
it ltwillnotbe wrong, itwe saythat ,problem of
terronsmin Punjab and Kashmuris the creation
ofthe Congress Govermmentandnowthewhole
country Is facing its
consequences (Intarruptions) be it Bihar,
Andhra Pradesh or anay other place, hanans
tanbals andbackward people donot get social
Justice anywhere thoughthe Congress Gov-
ernment makes tall claims in the regard

The Government onlytalks about the wel-
fare of backward class peaple but it has not
provided protectionto them againstthetorture
andatrocties Be it Andhra Pradesh, Biharor
anyother placeinthecountry, terroismwill keep
in nsing tillthe poor and weaker sections are
given protection, their nghtful dues andstatus
Thisterronsmcannotbesurpressedat gunand
nflepoints Soitisnecessary forthe Govern-
menttoprotectthemor givethemfreedto protect
themselves Everybodyknowthe ncidentsthat
tookplace in Bombay after 6th December Did
the Government ever thoughthow to solve the
Punjab Kashmir problems politically through
dialogue

Sir,today anhon Member fromthe Con-
gress party hadcongratulatedthe Govermnment
for solving the Bodo problem, but it 1s not a
permanent solution This problem will nse
again RegardingtheJharkhanproblem, |heard
that the Government has agreed to provide
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councilanda dialoguesgoingon 1would hke
to tell the Minstry of home Affairs and the
Central govemmentthatJharkhandproblem
cannotbesolvedinthisway The Govemment
hasinvited a handful of people for discussionon
thisproblem This s anold movementwhich
has now become violent They have started
Economic blockade, bombexplosion anddam-
aging rallway hnes and new this Govemmentis
giving advice tothem |would like tosay that
gving advice s not the solution to Jharkhand
problem

Youhave hatched aconspiracy of making
consultations with afew selected people onthe
Jharkhand problem Butyoushouidhave heid
consolations with the leaders of all the poltical
parties and regional parbes regandmg Jharkhand
problem Butthe Government did not invite
aither BJP orJanata Daloranybody else Inthis
way you are making this problerm more compl-
cate bymaking consulations with afew selected
peopie only

Sir, Iwould like to submitthat there s only
onewayfor solving this problem that aseparate
Jharkhandstate shouldbe constituted by merg-
ing Chhota Nagpur area of Bihar and Santhal
paragon |fitis notdone, terronsmmay anse
there andthenthe Govemmentwould sendarmmy
to cope with the problem, but it would notbe
resolved (Iinterruphons]

SHRICHHEDIPASWAN (Sasaram) The
peopie are demanding a separate county named
Jharkhand not astate called Jharkhand

SHRICHHEDIPASWAN (Sasaram) The

peoplearedemandngaseparatecountrynamed
Jharkhand not a statecalled Jharkhand

SHRI BHUBNESHWAR PRASAD
MEHTA Thisisamisleadingstatement People
are demancing astate called Jharkhand andthee
isalongsiandingdemand many new siates
havabeencreated afterthe nse of this demand

cannotstopit Yourwrongpolicies cannotstop
this itwould notbe stoppedevenbyformaton
ofacouncil

Mr Deputy Speaker, Sir, Palastan traned
terronsts arebemngsent to Kashmerand Punjab
after imparting training, Newspapers are pub-
ishingthesereports bombblaststookplacen
Bombayandthehon Mimisterhas admittedthe
factthat Pakistan was behind the conspiracy
and it has given shelter to Memn brothers
Thereafter the Incident of Bomb blasts took
placeinCaicutta |wouldlketoaskastowhy
the Government does nottake hpthe matterwith
Pakistaninabold mannerbecause Palastanis
attaching the unity and itegntu of the country ty
and sabotaging ourinternal secunty Today
Palksstanthreatenns totake all ourntemal matter
toU N O Wealways follow our agreements but
still it interferesin our mternal affairs We are
sitting silent  Where would we liked to our
country in his way? Pakistan 1s conspinng
against the unity and integnity of this county
Government shouldtake a concertstepinthis
regard and should tell Pakistan and othercoun-
tnes clearly that # they would continue making
nterference inthe interval affairs of the county
theywould have tobearthe consequences But
the people in power do nothave the courageto
sayso

Today the problem of infittrates is before
us Peopleareinhitratngfrom Bangladesh H
lakhs of refugees enter this county, what would
happentothiscountry? The Govemment should
take up the matter with the Govermment of
Bangladesh andother countnes inacourageous
way Weshouidshareaclearcutpolicyinths
regard

The national language Hindhis also one of
the issues and 11 18 also under the charge of
HomeMmustry The Government has takenno
concrete step of make Hind as national lan-
guage nghtform the bagnning. Allworkisbeing
done in English and as such English has be-
comeour natonallanguage Onlythe Enghsh
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examsie |AS,IPS Elc Thiscountryhas
nopiaceforthe peoplewhoare educatedthrough
Hinch or regional languages | would like to
submitthat due status should be givento Hind

andotherregional languages

Iwould ke to submitsomethingregarding
freedomfighters Todaylakhs of applications
ofthefreedomfightersarepending Thefilesdo
notgetcieared unless bnbesarepaid Gener
ally the pension s are sanctioned to wrong
persons Thepeople whofoughtforthefreedom
ofthe county donot get pensiontherelfore the
Govemment should work sincerely and the
pending apphicatons shouldbecleared Forthis
purpose a time-hmit for three months or six
months shouldbafixed The people runto Delh
from Bombay or Calcutta or Patna for this
purpose |wouldhke thatsuchanarrangement
shouldbe made as no person shouid have the
needto run to Delhi for getting sanctioned hos
permision |wouldalso liketo submitthatthe
unity andintegnty of the county should be safe-
guard and the county should march onthe path
of progressinasecuredway The Govemment
shoulddothis work without hesttation otherwise
the country woulddisintegrate

[Enghsh)

SHRIB RAJARAVIVARMA (Pollachi)
Sir, | nsetospeakon behalf of AIADNK on the
Demands for Grants of the Ministry of Home
Aftairs '

Each year the expenditure of the Home
Mimistrygoesup Substantially |canunder-
standthereasons The Govemmenthastotake
the stuation ansing out of widespreadterronsm
But fal to understand why the Center is indif
ferenttothe genuine needs of Tamil Nadu {
goestothecredtofouthon ChiefMinistertha
theburs of terronsm were nippedsn the bud and
halawand orderhas been maintainin anexerm-
plarymanner Eventhe Centerhas appreciated
the way out Chief minister has tacked the LTTE
inTamiNadu But tis veryunfortunatethata
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demand for over Rs 80 croes made for the
moderinsetion of police has notbeenfavorably
agreedbythecentre |takethisopportunityto
appealtothe cetre one againto sanctionthis

amountimmediately enabling Tarmid Nadu Gov
emmenttotone up the police

Itisamatterof grave concernthat ruling
parmy atthecenterhasalasalsothe Urvon Home
ministry are silentoverthe incidents inthe Tamil
Nadu Legslative Assembly createdbythe Con-
gressleader AND Lasthere justbecausethe
congress parry is In power at the Center the
congress leaders andMLAs in Tamil Naduthink
thatthey can commitanycnme andcreate law
and orderproblemandgo scot-free

MR DEPUTY SPEAKER Ifyouwantto
make any allegations, you haved to give a
notice Formaltiesarethere Donotmakeany
unnecessary allegations Whatare yourprob-
lems and what are the suggestions you are
makingtothe Govemment? Betteryou concen-
trate onthat '

THEMINISTEROF STATE INTHEMIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTIMES AND
DEPARTMETNOFOCEANDEVEL ENT)
AND MINISTER OF STATE IN THE MINIS-
TRYOFPARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM) Al-

legations can always be made with proper no-
tice

SHIRB RAJARAVIVARMA (Pollachi)
Letme say it once again that our leader, hon
ChiefMiruster has vowedto protectthe law and
order, nomatterwho s ruling atthe Center The
functioning of the Assembly and the state Ad-
ministration will not be allowed to be held to
ransomfor poltical gain by the congress party
Since people have given amassive mandate to
our leader the Congress can never think of
disrupting the admimistration in Tarmil Nadu |
wamonceagresmentagain ifthe Centerandthe
Congress do nottake necessary action if the
bring sanity tothe activities of ts members in
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TamilNadu theiramwilibe defeated andthe
nuisance createdby them willbe putdownwith
aheavyhand

Sir itisamatter of deep regretand shame
thatthe congress party forthe sake of political
mileage is jorning hands with the PMK which
glonfied the assassins of Shri Rahiv Gandhi
Onlyinseptemberlast year the resolution was
adopted unanimously in the state Assembly
requestingthe centertobanthe PMK Butnow
the Congress finds the same PMK acceptable
foranelectoralalliance Even afterthis somer-
saultthe congressis afraid of facingtheelection
inTamilNadu Thatiswhythey havemnfluenced
the Election commussion to cancel the bye
election tothe Ranipe Assembly Instituency
Wewill notbe surpnsed evenifthe Palanibye-
election forLok Sabhaiscanceled Because
thecongress knowthatwithout the supportofthe
AIADMK ttis only a zero in Tamil Nadu The
veryfactthatthe Congress has notannounced
its party candidate ofthe palani Lok Saba bye
election confir the appréhensionthatelectionis
goingtobe cancelled

Sir even the minonity congress Govemn-
ment at the center repeatedly says that it will
completeits fiveyearterm butitisablack spot
on democracy that the Center threatens to
dismiss an elected state Government without
anyrhymeorreason Inthewholeofindia Tamil
Nadu s the only state where law and order
prevails to the core There are many states
particularly ruled by the congress party where
law and-order have broken down lettingthe anti-
socialelementstorupethe roots ButtheCenre
comes out with a fimsy reason to cancel
election iInapeaceful Tamil Nadu

lfthe Home Ministry has any regardforthe
constitution and democracy itshouldstand by
the Tamil And Government and our Chief
Mirsstertofightthe terronsm andthe communal
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forces Onlyifthe Home minsstry explicity grven
it support to the Tamil Nadu Government to
tackle the probiem being created by certain
vestedinterests inside and outside the Assem-
bly, itcan absolveitself from thasdoneto
TamilNadu Otherwise, lwamthecenterwillfall
underits own weight

Withthese words | conclude

[ Translatron)

SHRIS M LALJAN BASHA (Guntr) Mr
Depluty Speaker Sir | nsetoopposethede-
mands ofthe Ministry of Home Affairs presented
inthe House Today people havelostfathmnthe
police systemofthecounty Itappearsfromthe
police activities that it 1s ncreasing the terror-
ism everywrhe in the country there is wide
spreadcorruptionamongthe pohce personnel s
While even in then police uniform they are
behaving ke communal fundament alists and
are encouraging communahsm nthe country
Rampage and looking have become aftrtion It
happenedatthatthe occasioni e nthedeathol
ShnmatiIindira Gandhiand Shn Rajeev gandhi
Thepolice personnel’'s we as inmvile dnlooting
the Andhra Pradedeh atthe time ofdeath of an
M L A Sothepeople have have losttheirfarth
inpolice The shops of those people whowere
not affilated with any of the political party were
attackedandlooted Asaresultofithewictims
hadtostage demonstrahonsonroads Allofthis
happenedwhothe congress party was in power
inAndhra-Pradesh WhenDr Chenna Reddy
was Chvef ministerof Ancihra Pradesh, hemade
astatementthatsome congressemen hadcon
spiredfor communal nots to remove him from
the chief Ministership Dunng these nots 4-5
hundreds Mushims were killed ** Itis s own
statement

SHRI KRISHNA DUTT SULTANPUR
(Shimal) Mr Deputy Speaker, Sir,iamona
pointctordar These wordsshaukdbe expunged
fromtherecord ofthe House

** Expunged as ordered by the chair



829  pemandsfor
Grants (Gen )

[Enghish]

MR DEPUTY-SPEAKER Iwilljustex-
amineit Ifitisunparliamentary, | willremove
) :

SHRI RANGARAJAN KUMARA-
MANGALAM Parhiamentary term should be

used (Interruptions)
| Transiaton)

SHRIS M LALJANBASHA Communal
nots were engineeredthrough creating terror-
ism This is a statement of the Chief Minister

Stillthe Congress is in power soall of thiswill
continue Ithas alsobeenobservedthatwhen-
evercongress isinpower communal nots take
place Whereverthecongressisinpower,com-
munalnotstakeplace Whereverthe opposition
parties are Inpower communal nots have not
takenplace |amatalosstounderstanthepolicy
of congress inthis regard |havebeenelected
for the first time to the Pariiament from the
constituency of Guntur 1findthatthemtenton of
the Congress Partyis notclear Thatiswhythe
country is facing such a serve Cnsis and its
condition ismiserable Althoughthe condition
has detenoratel after 6 Dec , yettheseculansm
s akveandlamalivingexampleofit ShnN G
Ranga s a greatleader of Guntur another BJP
candidate contestedandgot23 000 voles, but
|was declared elected Similarly anumber of
Mushmcandidates gotelected fromthe several
constituencies nthe country They gotelected
not only through Mustim votes but also through
Hinduvotes Thatis why | submutthat seculars,
18 still alive in this country

Mr Deputy Speaker Sir today thepolicy
ofthe Congressisthatan SP hasbeenauthnsed
toissue charactercertificates mmediately about
theraidsconductedthere alognwithittheyhave
alsobeen authonsed towrte about the commu-
nal notstook placethere Itis alsonecessaryto
dothis
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My another pont 1s that a 15 point
programme forthemimistnes hadbeen launched
in 1978 whenthe Janata Party wasin power at
thecentre and aftetwards the Congress saidthat
ithadlaunchedthis programme for Musbims but
they *said Atthat time late shnmati Indira
Gandhi called onthe Chief Mirusters of all the
States and directedthemthat twasessentialto
implementthis 15 pointprogramme

[English]

M DEPUTY SPEAKER Youremovethat
word

[ Translaton)

SHRIS M LALJAN BASHA Butthat 15
point programme has not been implemented
The provision as been made inthe programme
that an amount of Rs 50 thousand would be
providedtoeach person wherecommunal nots
occurredbutthas notbeendoneso about500-
600 Muslims as well as people belonging to
othercommurvhes were kiled in Andhra Pradesh
butnone has been provided Rs 50000 Ithas
alsobeenmentionedinthat 15pointprogramme
that Mushms would be recruited in army and
pohce accordingtothe ration of ther population
butwhythas notbeen mplemented sofar Why
the Congress Government does notimplement
that programme? Wherever the Congress 1s in
power it does not give full powers to them
Therefore the 15 pointprogramme shouldbe
implemented properly The people have lost
farth in pohice in rural areas, that should be
restoredagain Todaythe policemen have be-
come somuchcommunal thatthey themselves
provoke riots We should take steps to stop
conflict between Hindust and Musiims The
Government should red mark the communal
police personnelproperty if anl P Solficeolra
constablescommunal hemustbe purushedfor
it onlythenthecommunal riots willcertainly be
reduced and people can live happily in the
oountry

‘Notrecorded
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The Governmentshould pronide betterand
sophisticated arms to police and should give
them maximum assistance Today you can
observe as to what sort of arrangements are
goingon inthe Police and Defence departments
forthe secunty of the country Despite alotof
expenditure being incurred on Defence and
Home the armypersonal andthe police person-
nelhave nosophisticated arms and the resultin
thatthey are the vcitims of eventualites due to
lack of proper arms We have toimprove the
condtion of Home Department firstbecause we
have not to fight with external powers If the
Governmentcalculates the number of soldiers
andpolicemen killed itwillimmediately arnve
atthe conclusion that the condition of Home
Departmentshould have to be improved first
Wecan trule thecountry properiy if the intemal
situation willnotbecontrolled Therefore the
police should be given its due nghts and simul-
taneously the communal minded policemen
should be red marked and an entry to this effect
should be made in their character certificates
andtheyshould alsobe purished The Govemn-
ment havetoimprove this system andall this
should be done in suchamannerthatthe inter-
ests of the country may be protected

With these words | conclude /

|Englhsh)

SHRI A CHARIES (Tnvandrum) Mr
Charman Sir,| standtosupponthe Demandfor
Grains of the Ministry of Home Affairs for the
year 1993-94

| have been histening to the speeches of
almost all the Members My fnend, the hon
Memberfromthe AIDMK isnothere Hestarted
his speechby saying thet every yearthe budget
amountisbengincreased. ltvery clearty shows
thathe has notcaredto lookinto the proposals
atall Oneofthe sakent features ofthisyears
budget s a slight decrease in the total budget
amount proposedforthe year 1993-94 Hesays

MR DEPUTY SPEAKER He 18 really
wild Hedoesnotliketohearyourreply So,you
|ustproceed

SHRIA CHARLES Oneofthe mostim
portantdemands under the budget is Demand
No 42intherevisedproposals forthe year 1992-
93 theamountwasforRs 308 crorewhereasin
1993-94 the proposals are only for Rs 29 2
crore Ifindtheres ashightdecrease ongoing
throughtherecords itisbecasethe censuswork
was being doneand new the workis almostover
andthemajonty of the stafthasbeen redeployed
and therefore the expenditure forthe census
work will not come in 1993-94 Sothere s a
decrease

InrespectDemandNo 44 thatisforthe
police the totalamount for 1992-93 revised
estimates was Rs 2915 crore whereas the
present proposal 1s only for Rs 2730 crore
Thereis adecreaseofRs 185crore obviously
because twoitems of expenditure under 1992
93denotfindaplaceinthisyear ThatisRs 150
crore given as a special grant for the State of
Jammu and Kashmir and anotherRs 292 crore
given as a loan to the State of Punjab |can
understand why the amountof Rs 292 crore
given as a loan to the State of Punjab | can
understand why the amountof Rs 292crores
gven as a loan does notfind aplace But the
special grant given to the State of Jmmu and
Kashimr for 1992-93 |am atraid should have
beenncluded this year also taking into consid-
erationthe presentstate of affaurs in Kashmur |
requestthe hon Minister and Ministry gtlook
intothis and seathat order assistance ingiven
tothe state of Kashmir In theexistingpolitical
situation when the people aretotally frustrated
the Centrai Government has a responsibikty to
see that a sense of security 1s given to these
people Thathastobelookedinto

Another point 1s about Demand No 45 -
Other Expenses wherethereisshghtincrease
In 1982-93dwas Rs 507 crorewhareasinthe
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currentyearitis As 511crores Thatis obwi-
ouslybecausethere has beenanincrease inthe
pension of the freedom fighters that comes
underthisDemand |understandwhyihereisa
slight increase Only Rs 11 crores was pro-
vided for the modernisation of prisons to be
gventoalithe 25 States |feelsomethingmore
shouldbe given forthis item

Hawving stated some of the points under
Demand Imaybegiven sometimeto gontothe
othermajorissues that have been discussedby
my otherfindsinthe House Sir What was the
agenda of actioninthis country for the lastfew
years? | am really sorry that Ayodhya and
Mandal took away almost 80 per cent of the
valuabletime ofthis House andthe entire energy
ofthe Government was unfortunately divertedin
protecting the wholth/country against the com-
munalonslaught tensions andall undesﬁble
and unfortunate mcidents that took place

|am veryosrrylosaly that some of the hon
Members especially fromthe BJP said thatthe
Kakyan Singh Govemment has only discharged
itsfunctions AMember of the status ofa former
Chief Justice of aHigh Courtsaid that Kalayan
Singh Government has discharged ts functions
and fulfilled the mandate given by the people
What 1sthe mandate given by the people? The
Congress manifestis veryclear The people of
this country has giventhe mandateto the Con-
gress to rule the counter for five years The
Congress is very clearinits manifestothatitis
foranegotiatedsettiement Ifthatis not possible
the verdict of the court hastobe accepted |do
notthink the peopie ofthis country has given any
mandate the Shn Kayan Singhforthe demoltion
of a place of workship They may say itisa
disputed ructure but while participating in an-
other discussion, hon Member Shri indrajit
Guptahas vary emotionally said that whetherit
1s atempie or amosgue ora disputed structure
itis aplace of worship So inall humitity letme
ask them asto whethertheres any justification
in demolishing a place of worship s it the
mandate givenrbythe paople? ifso, why imme-
diately afterthe demoltion onthe 6th of Decem-
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ber thehon Leaderofthe Opposition ShnL K
Advani resigned his post of the Leader of he
Opposttion? ithas come inthe papers Idonot
know whether he really meantit and | do not
knowtowhom he has sen his resignation letter
Ifhe has sentthe properresignation letterto the
hon Speaker ascontemplatedunderthe provi-
sions of the rules, the resignation letter would
havebeenaccepted Thisisalljusttogivean
impressiontothe whole countrythatsome of the
leaders are also unhappy about he demolition
Butthe fact remains that allthe leaders of the
BJP includingShnL K Advani |have great
respectforhum andlampainedto saythis were

physically presentinthe operation of the demo-
Iition

SHRINITISH KUMAR Whythen doyou
have respect forhim?

SHRIACHARLES Since he happenstobe
the citizen of this great country | have respect
I haverespectfor allthe citizens of this country

SHRINITISH KUMAR Do you have re-
spectforthose whohave demolishedit?

SHRIA CHARES Ihave respectforevery-
body (Interruptions) This 1s a secular
county (Interruptions) Sir the then Chwef Minis-
ter of UP has given an affidavit to the highest
courtofthis country he has given an affidcitto
the Government to the Home Ministry tothe
Presidentof India He has floutedthe afidavit
and|wonderwhether there will be acontempt of
the Cout when he saysthathe hasfulfifedand
dischargedthe mandate given bythem So |
think the incident that happened onthe 6th of
Decemberthatrs the demolition ofthe place of
worship, isthe greatesttragedy that happenedin
this country, infree independent india

So, Iwould only request all thepartiesto
jointogetherandtrytosee whether annegobated
settiement in this hour of cnsis 1s possible
(Intermuptions) | would request the leaders of the
BJP and Left parties and other leaders 1o sit
together Itis not a rehgious 1ssue Itis nota
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fundamentahist 1ssue, it 1s an 1ssue of the
secunty , survival andthe unity of this country
So, this has to be ensured and this has tobe
protected Duetopaucty oftimelam not going
todeal, atlength, withthis issue

Again, on the 26th of February, the BJP
wanted to take the country to reasons They
wantedtogive amessagetothewhole nation that
they are very powerful andthey cando anything
they hke But, thankstuthe Home Ministry and
the dynami~ leadership of the Ministers that
such a situation was avertedandavoided The
nationwillbe thankiul tothem |congratulatethe
Government for the whole iniiative and the
steps taken toprotectthe ife and property and
to give a sense of secunity tothe people of this
country

Then comingtoKashmiragamn |willvery
verty brieply say that ihe BJP only want to
create problemsthere Iver, humbly ask them
through you, Sir it explain as to what 1s their
stand about Articie 370 of the Constitution Even
today they saythat Article 370 of the Constitu-
tion Eventoday theysaythatArticle 370 has
tobe abrogated andtheyask, why Article 3701s
there |can tell themthat itis because of the
shitrical reasons If they are not aware of the
facts letthem go, leam studythe history asto
how Article 370 has been included by the
founding fathers of the Constitution No oneis
nowcompetent toremovethat Article, solongas
the people of Kashmirwant it

18.00hrs

Imay askthem, throughyou, whetherthey
want the terntory of Kashmir orthey want the
peopie of Kashmir We are herefor ensunngthe
protection of lfe and the vaiuable pretty of the
people of Kashmir On two occasions when
Palastan attacked the borders of our country, t
is ourbrothesrandsisters n Kashmirwhostood
fwrmand protectedtheborders of ourcountryand
thus protected the country as a whole from
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foreign aggression and invasion It is these
people who, you now say are the trattors

Terronsm s avery unfortunate develop-
ment of this country We know that trained
terronists are crossing our borders The only
way to protect our country from terronism of
Pakistan Bangladesh and othercountnesisto
sealthe borders of ourcountry Urgentsteps will
have to be taken to protectthe borders of our
country

Therewasapassing remark bysomeof the
hon Members about Punjab The situationin
Pungab has improved remarkable but hon Mem-
bers on the other side are not happy to any that
|would ke to ask them what was the sititution
in Punjab two year back we held Assembly
electionsthere There waselectionof the Mu-
nicypalty andthere was electionofthe Panchayat
More than 90percent ofthe voters participated
in that election and now we have an elected
Governmentthere So, the condition of Punjab
haschangedtotally and | congratulatethe people
of Punjab who stood firm and protected their
temtones Ultmately thepeople of Punjab have
come to the mainstream Thatisevery happy
development | would request that this is the
exacttime whenwe have tsolve the problem of
Punjab finally

[ Translation)

SHAI NITISH KUMAR Mr Deputy
Speaker, Sir, itis Seven O clock now please
extend the time of House by a few minites

THEMINISTEROF STATEINTHEMIN
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEANDEVELOPMENT)
ANDMINISTEROFF STATE IN THEMINIS
TRYOFPARLIAMENTARY AFFAIRS) (SHRI
RANGARAJAN KUAMARAMANGALAM) (a)
We wili dowhat Pandaya jsays

DR LAXMINAYAN PANDEYA, If it is
decidedthat allthe enkisted Members will speak
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today and reply to their points will be given
tomorrow then extend the time otherwise ad
journthe House whenthe hon Memberswhois
speakmng concludes, Extendthe tme of House
by 19minitutes

[Enghsh)

MR DEPUTY SPPEAKER You may
please compete withintwo miniutes sothatone
ortwomore Members get the chancetospeak
so, the time of the House 1s extended by 15
minutes

SHRIACHARLIES Sir lonceagaincon-
gratulatethe people of Punjabfor commgtothe
mainstream and for keepingthe undy andinteg-
rity of this country

Much has been satd about the Sarkana
Commussion On several occasions several
paragraphs of the Sarkana Commussion Report
were quoted here sutingthe convenience of the
occaston My fnend Nitish ji 1s here and he
knows what happenedwhenShnV P singwas
the Pnme Minister of thecountry Inonestroke
13Govemorswere shifted fromtheir places ke
lower Divsion clerks The Sarkana Commis:
sion is very clear about the term of office of the
Governor, the mode of appointmentand mode
of tarmmation of the Governors But when it
surtedthem, they dismissed 13 Governors in
oneday Eversince the present Government
hascometo power, the only Govemor removed
was Shn Thomas of Nagaland There was a
discussion in the august House and eventhe
Opposition parties did notsupport imbecause
of the way inwhich he was functioming

So, thws Governmentis always forkeeping
thevalues andthis Governmenthas beenimple-
manting the recommendations ofthe Sarkana
Commussions |alsobeleve thatthe question of
smaller States shall now have to betaken

Coming to the autonomy of the States,
Opposstion s very keen about giving autonomy
tothe States and even the BJPP saysthatmore
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autonomy hastobe givetothe Statesbut atthe
same time in respect of Kashmirthey say that
Article 370 hastobeabrogated |cannotunder-
standhowtheycanblow hotand coldatthe same
time |feel thatmore autonomywillhave to be
giventothatState Thatonlywill helpthefederal
status of our country

Bodo problem was there There was an
agtation forquite sometime We are happy that
the Ministry of Home Affairs and the Ministers
have taken strong steps and a settiementhas
now

For Jharkhand also we are gladthat an
agreement hasbeenreached So Sir themain
problem of 1992-93 was the problem of commu-
hal tension There was a great cnsis in the
country The countrywas facingachaliengebut
duetovery boldleadership ofthe Pnme Minister
andthe Home Ministerthatchallenge hadbeen
faced Thanks to the efforts ofthe Government
thatmostoftheproblems are beingsortedoutin
spilte of the fact that some rehgious
obscurantism and fundamentalistforces were
raisngtheirugyeads 1donot chargeanyparty
like that Because thereare very goodpeoplein
everyparty There are afew such forsees in
everyparty Itisveryunfortunate thatfundamen-
talism and obscurantism are finding a place
there

Now, | willcometoMandal Commission's
Report Myhon fnends ShnPaswanis nothere
Everybody knowsthatthe whole recommenda
tion of the Mandal Commission has been pro-
jected on this nation with only with a political
motive Therewasnosenousattempt oreffort
madetoimplementthe recommendatonsofthe
Mandal Commussion s Report InKerela, dunng
thelast25years 50percentofthe reservation
arebeing givento Scheduled Castes and the
backwardcommunibes | have personalknowl-
edge and experence in the functioning of the
public Service Commussion Inthe nomal quota
10percent ofthe reservationis being givento
the Scheduled Castesand every month, moni-
tonngisdone H,inanyDepartment, 10percent
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reservation is not there, special recrutment s
maden respect of Scheduled Castes Now Sir,
50percentofthe Heads of departments n Kerala
arefromScheduled Castes The Supreme Court
was very clear to say that the creamy layer
amongstthebackward communities shouldbe
identfied Sir, this Congress Governmentis for
producing the of the weaker of the weaker sec-
tions We are not forthe nch amongst weaker
sections So, | strongly saythat the Govemnment
will come forward with a legislation for giving
reservation only forthe deservingand weaker
sections of the backward communities Itis not
thatthe entire reservation willbe taken away or
eaten away by a few handfuls amounts the
backward communities |am sorrytosayone
thing Mr Nitish Kumar is a very fine and
pleasingyoungman You justiookintoit, You
helpthe poor Youdon'thelpthench lcangive
you hundreds of instances in Kerala where
reservationisthere There,thereservationis
taken away by the sons of IAS offices, the
children of big businessmen or the higher strata
ofthe backward community None of thechil-
dren who are really deservingand promising

gettingnt

Ibelongto a backwardcommunity |don't
want reservation for my children But, in my
community, there are really deserving people,
theyshouldbegventhereservation So, unani-
mously, youcome forward, letus sittogether
sortoutthe whole problem, and in this year, let
us implementthe reservation Thisisthechal-
lenge which 1s being posed If you are for the
weakersections, if you really mean business,
you come forward and don't go after Shn
V P Singh because he will betray you The
wholer backward community had beenbetrayed
by him Because, he did not even give a list,
while 1ssuing a suo motu order, hke the Lord
Budha, one day widomhad suddenly dawn onm

syou The27 percentreservation imtobegiven

*tothe subward communications Theseareall
politicatgimmicks You understand the reality
and dojusticetothe backward
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Withthese few words, | strongly supportthe
Demands for Grants of the Ministry of Home
Aftairs and | congratulate the Minrster for the
performance

{ request allthe peopie of this country, allthe
parties, to come together and face the chat-
lenges andto seethatthe cnsis that the whole
nation is facingis averted

[Transiation)

DR S P YADAV(Sambhae) Mr Deputy
Speaker S, | nsetoopposethedemands for
Grants of the Ministry of Home Affairs

46 years havepassedsince India gotinde-
pendence andthe Congress Govemmenthas
been looking after the Home Mirustry for about
42years Ithasbeen framingrules, laws and
polices in respect of the Home Minister but these
rules and poricies have created regionalism,
economicdispanty, unemployment, injustice,
dishonesty, bribeary, religions fanation,
injugstice difference, cultural Lonfiicts, cormup-
tioninjudiciary, slackness as well as corrup-
tionsandbnbary in allthe Govemment depart-
ments

Just now the hon Home Minister was
making a statement about the reportof Verma
Commission appointedtolockingmnto the case
of Rayiv Gandhi's assessintation [wouldhketo
know onethingonlyfromthehon HomeMirster
as why no Congress worker or supporter was
presentat the site of assignation and non eise
then Sn Rapv Gandhiwas killedinthe explosion
will it 1s @ normal practice in the electiones
campagn that the workers and supports always
ramain forward and the candidates remamnbe-
hind When Rajiv Gandhwas assassmatedon
21stMay dunngthe electioneenngtharewasno
supporter or the leader of Congress with mm
Onlyone person died and he was Rajv Gandhi
1 would hke to state in clear terms that the
Government may blame 1o any party or person
foritbutthe Congress party 1s directly blamed
fortbecausa there was no other persons within
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penphery of one metre andonly onapersondied
theseandhewas Gandhi

Alongwith this, | would hke to ask the
Congress as towhen they had supported Shn
Chnadra Shekharthen they did nottakktothenon
twoprovidingS P G Theyhadsupportedhim
andwithdrew also on the very pettyissue oftwo
policeconstables Whatever happeneddunng
elections has happenedwith theirsupport At
that, time the Government was in power with
theirsupport Afterthatanumberofatrocities
were committed on a numbers of MPs and
MLAs "AnMLA ShnMahendra Bhatiwas mur-
deredin Ghaziabad butthe case of this murder
has notbeensolvedsofar The Governmenthas
notconducted any CBl enquriy inthis case

Earlier, alormer minister of Uttar Pradesh
Shn Sharda Proded Rawat was summered, but
the Government was not at all moved Willthe
Government allow such asituation to prevail?
Men in politics are being murdered | would
further like to remind abouthe mcidentwhenthe
hon MemberotB J P Hann Pathakp, whoisat
the moment not present in the House, was
beaten by Policein Gujarat Atthattme weall
hadpleaded thatthe Governmentshouldtake
some senousachon andwe hadalso submitted
aPnwlege Nationtothe hon Speakerbutthat
wasrejected Rather,the Governmentwas laud-
ingthe action of the police onthe very nextday
Itrs notgood that the Governmentshould appii-
ance t gets an opportunity and became shy of
applead at the nght moment | would hke to
submuit that rejecting a Privilege Motion 1s a
matter of shame for all Members of the House
particularly when such a treatment was meted
outtoanhon Member

Secondly, | woulkd like to draw the attention
ofthehon Minster, who s stting herethatan
industnalist ShnMukesh Jain of Fend's Colony
, Delhiwas kidnapped and was releasedona
reason of aboutRs 2 5 crore Iwould ke to
know whether the govemment 1s taking any
acton inthis regard or not | wouldlike to subma
thatthe name of themspactor who was conduct-
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ing the investigation in thatcase came inthe
newspaper andtwasturther allegedthathewas
himself nvolvedinthe actof kidnapping

Now | wouldliike to knowwhetherthe Gov-
emment 1s keeping vision on these people
Besidesthere was one more case of Kidnapping
inwhichasindustnalist, ShnK L Sehagalwas
therelin The Govemmentshouldalsoatree as
towhatisbeing doneinthatcase Thecasesof
action of industnalists are increasing in Delhi
and NOIDA andindustnalists are fieeing NOIDA
When such events are taking place in and
around Delhi, we cannot then hope that the

» Governmentwill be able to check such events
inotherparts of the country

| wouid like to submit that while a tanker
carrying diesel was going from Mathura to
Sambhal, atownship nmy constituency on 20th
Apni, sconundidenfied gunmenkilledthe dnver
Moh Kasimandabductedthe conductorJaved
nearJessspolicestation Thewonder of the truck
1sMoh Nazm Nbodyhasbeenarrestedinthat
casesofar 12 000 htters ol wasbeingtaken
bythetanker 12,000 ltiers ofollcannotbe stood
indrun? So it must have been stored in some
petrolpump ownderby somebigperson ality the
police s nottaking any action inthiscase The
conductorof he tuck who was kidnappedhas not
retatened home so far The police inspector
postedin thatpolice station sidetracks the 1ssue
witha cruel smile onhisface | presumethathe
mustbe involved inthe conspiracy

There was a unanimous demand in the
HousethattheS P and D M of Aligarh should
immediately be transferred They orderedfinng
onthestudents of Akgarh Muslim University in
which several students werekilled The same
S P and D M are now evadingnvestigation of
thatcase Similarly inquiry intothecase oftheft
go 12,000tters of dieselis alsd being evaded
| would also ke to know from the Government
asthatlesson wearetaking fromsuchincidents

| would hike 1o say that a wide range of
powers has been given to the policeand ithas
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become unresonable. They frame false fase
undersections 307 and 302 andsendinnocent
personsto jail. Tentofifteen persons are put
behindthe bars for months togetherundertalse
cases. Thereis jungle rule in Uttar Pradeshand
the Central Government s responsiblefor that.
You can go there 1o ascertain the facts that
innocent peopled are put behind bars under
sections 307 and 302 for months together
whereas thereis noprovision to keep aperson
jailforonemonth. Brinbe is take to relese them
fromjail andthose who refuseto give bribe are
challenged. This is the state of affair in Uttar
Pradesh. Iwould liketodraw the attention of the
hon. Ministerthat earlier therewas a provionthat
anF.|.R, hadtobelodgedforinstitutingthe cases
under section 302-307. This system, us still
there in Maharashifa. There is a ‘Lekh Pal'
system in the hill districts of Uttar Pradesh, but
in plain of Uttar Pradeshthe system has been
abolished. In cases of hen us crimes coming
undersections 302 and 307 and the inthe cases
of daeoity coming under sections 385-396f an
enquiry to the effect was not conducted by the
D.M. butto now the police have become arbitrary
becausetheyhavebeen given extensive power.
There is no control over the people and the
situationinthe countryis theréfore deteriorating.

Iwould like 1o remind the number of prob-
lems that has been generated by the Govern-
mentduring the past 42 years. Thereis regular
discussion of these problems. N o matter
Whetheritis ademandfor grants of the Ministry
of Home Affairs or of Defence, orthe issue of
Ram Mandir- Babri Masjid, they are all the
creation of the Govemment. During the periodof
Janata Party Government, the people of the
Congress Party hadinstigated Bhrindranwale to

raise the demandof separate State of Kahalistan. -

Theyneverimaginedthathe Janata Party Gov-
emment would last for merely two and a half
headedby Smt. Indira Gandhicame intopower
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in 1980, they hadthenthemselvestoface the
consgences of the demand for Khalisan. The
Govemmenthadto resorttoblue staroperation,
Subsequently, the Prime Minister of he country
hadto her lite. Murder is a hen us crime, be it
of aPrime Minister oracommand men. Murder
isacondemning act. Butthefactremainsthatthe
history of the country had to witness such a
balckday. it, attimes, marks me think as towhat
arethose rules ofthe ministry of Home Affairs
thatconnotative protection to the Prime Minister
ofthecountry. lf rules are likethatthenhowcan
an ordinary personfeel secured. How ganthis
Government provide security to us. | would
however, like to congratulate the Government
for the fact that ever since Shri Beant Singh
assume the office of Chief Minister of Punjab,
therehasbeenaremarkable progressthereand
peace is now prevailing there, butthere s, of
course, afreshthreat to the peace of Punjab.
Recently, hon. Arjun Singhjihad gone there to
deliver a lecture on the problem of Punjab
organsied by Guru Nanak Educational Trust,
Hon. Member of Parliament. Mr., Brarsaidthe
daybefore yesterday that he was heckled and
was notallowedtospeak on thatoccasion. The
Government is disturbingits own party Mem-
bers. then the Members ofthe opposition parties
are boundtobetotally hopeless.

Sir, police rule..... Prevails in Punjabrow.

{English]
MR.DEPUTY-SPEAKER: Thatdoesnot
goonrecord.
(Interruptions)
[ Translation)

DR.8.P. YADAV: | would like to request
thatthe Government shouidhelpthemin rersing
their polices. Only then some thing could be

S&.Iwould.m. ikalomkimﬁmng
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aboutKashmir The Kashmirissue is raisedin
this House frequently whether tisto discuss the
queston of extending President’s Rulethere for
afurther penod of 6 months orwhetherthere are
other issues tobe discussed Efiorts should be
madetosolve the Kashmirproblem Talkingon
ihe question of Hindus and Mushms will notiead
to any soultion of the problem of Kashmir The
Government should not succumbto militant s
pressure It should take inihative to solve the
problem The Governmentshouldstate thatit
would recover landthat has been unduly an-
nexed by Pakistan which i1s known as Azad
Kashmur' The Governmentis requiredtobe
offensive and it should announce that' Azad
Kashmir isanintegralpartof india The Govemn-
mentis only becoming defensive onthisissue
Politics of Defence will not work here 1tisvery
important to save Kashmit Shn Rajesh Pilot
has gone there today and | do not know what
would be his achievements there We should
release the situation as it prevails in Kashrmir
The State police are on the path of rebellion
there The hon Minister never casresto hold
talks with them to be able to know there de-
mands He should try to know the reasons that
haveledthentogoon the path of agitation Once
there was a police rebellion in Uttar Pradesh
also Evenatthattimetherewastherule ofthe
same political party inthe Centreaswell asin
the State Dunngthatpernioditself the students
of Uttar Pradesh had launched an agtationin
Lucknow University Here, would ke tosubmit
that police agitation isnot a good sign | would
therefore liketocte acouplethere inthe context
of Kashmir

“Aansu Me Kahin Dill Ki Tasvir Na Jal
Jaye KagajNaSulagJaye TahnrNaJal
Jaye Barophile Fizaon Ko Pakia Rakho
Rakho VarnaBroad ke Dheron Me Kahin
Kashmir Na Jal Jaye ™

{would also ike to draw the attention of the
Governmentto the misuse ol TADA ML As
M Ps and other mnocent persons are being
arrested under TADA OnceaMemberofBJ P
was alsotaken intocustody under TADA The
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Governmentmadethe provision of TADA, but
nowthe Governmentis requiredto educate the
authonties asto when TADA should be apphied
The police Officials must of whom are only
intermediatesor B A passarenotaware ofthe
provisions of TADA They should be made
aware of the dehinition of aterronst

Sir,therewas one suchcase in Delhi tself
There is one Shn Padip Kumar Singh s/o Shn
ChandraNarayan Singh resident of Madhubani
distnctot Bihar Hewas arrestedunder Section
25underafalsecase Thewitnesshasalready
saidthatnothingwas detected in his presence
(Interruptions)

(Interruptions) He was detained under
section 25thereafter TADA was imposed and
they are not freeing him in bail Why such
innocent people are being made cnminals? |
wantto reiterate thatsuch people should notbe
forcedto become cnminals

Sir everybody made a referencg of the
ncidentof6th December Idonotwanttogointo
itin details but only wantto say thatdue tothis
incident there was a riot in my constituency
Sambhal nwhich21 peoplewerekilled Never
before Hind-Muslim riots have taken place
there, Sambhalisabigandhistoricaltownand
its 70 percentpopulatons Mushms Intactthere
hadneverbeenany Hindu-Mushm nots n that
town Three'Sub-Inspectorsofpolice shotdead
threeyouth aged 10 20and 180fat 10Q'clock
Ihave already sentletters tothe Pnme Minister
andMinister of Home on 8th |havethecopies
ofthose letters with me butno actionhas sofar
beentakeninthisregard | alsowanttomention
the names of the persons died there theyare
Mohammed Iran of Dhavarasi village Akil
Ahmadof Ujhan lklaAhmadof Dhakka Rajagart
Aliof Bankhen Alauddin ana Sardar Khan of
BawankhenandChaparral Singh S/OBalknshan
Mohammed Peela Khajana Sarai Tareen |
havewriten aboutthesetothe Pnme Minister,
Home Ministerand SSP and DM of Moradabad
butthese have not been identifiedsofar [want
produce here aphotograph of a person anda
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copy of theF.|.R. The police say thathe has not
been killed, if it is so, then, he should be pro-
duced. | was presenting these tow things here.
|havebeendemanding itsince Decemberbutno
agtion has taken so far. Today | have got an
opportunity to raise this issue in the House, |
would requestthe police togsearch them out.

Mr. Deputy Speaker, Sir Vice President of
Yuva Janta Dal Rafaqgat Ali was attacked by
criminals on 27th In Ashok Vihar, Delhi. He
escaped somehow but his brother Mohammad
Salimwas killedby the criminals. No action has
beenintimated inthis regard. | requestthatan
early action should be taken in this regard.
(Interruptions) **

Mr. Deputy Speaker, Sira Congress Min-
isteris alsoinvolved interrorist activities, this

photograph..**..iwishtolaythemonthetableof

the House. Thisis very sorrowful.{Inferruptions)

SHRI RANGARAJAN KUMARAMAN-
GALAM: Mr. Deputy-Speaker, Sir,|lamsorry.
He hasto give notice, These thingscannotbe
permitted..(/nterruptions) The Ministerof State
" intheMinistryothome Affairs Shri P.M. Sayeed):
sir, let him give a notice, according to the
procedue. He justcannotdoit..( Interruptions)

(Transiation)

DR. LAXMINARYAN PANDEYA: Mr.

Deputy Speaker, Sirthese photographs have
already been published inthe newspapers of
Bophal. -

SHRIP.M.SYED: Butifyouwattoarisea
issueinthe House, you must followthe proce-
dure. you canriot raise anissue all of sudden.

“SHRI' DEVENDRA PRASAD YADAV
{Jhanjarpur): Mr. Deputy Speaker, Sir, Minis-
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terfor Pariamentary Affairs have given a refer-
ence of Parliamentary procedue thata notice
should be given prior to leveling any allegation
onaMinisterin the House. Butin thiscaseno
allegation has beenleveled againstthe Minister,
onlyithas beensaid that an investigation should
be made regarding the publishing of photo-
graphs and factual position should be ascer-
tained.

[English]

SHRI RANGARAJAN KUMARA-
MANGALAM: Sri, itis all very nice forthe hon.
Member to say that | have made a mention.
Suppose | makeamentionthatsomewhereitis
reported that particular hon. Memberwas in-
volvedinacase. Isthatan allegationornottis
a matter of interpretation. When you make a
statement orcast an abpersion orin any form
canbe readtobe defamatory, youare supposed
to have give anotice. Itis castingan appersion.
It is casting a situation. It is not a question of
charge. Ihis is not a House where we have a
judicalinquiry going on. So, thereis noquestion
ofcharegs. ...(Interruptions) Do youwant the rule
tobe read out?.(Interruptions)

[ Translation)

SHRI NITISH KUMAR: Mr. Deputy
Speaker, Sir, the Minister of Stateinthe Ministry
of Parliamentary Affairs is deviating from the
issue. The hon. Member has notleveled any
allegation he has only said that such photo-
graphs have been published inthe newspapers
of Bhopal. You can verify whether these photo-
graphs are fake or this statement is untrue.

[English)
SHRI RANGARAJAN' KUMARA-

MAGALAM: |amsorry, the hon. Member, Nitish
Kuamiji, is amemberofthe Panel of Chairman.

" ihopeheis atleastawareot whattherule says.

. *Expumgedasordersdbythecha,

Ithewants, | willtake the fule out and readiitoudt
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tohim Youwill notice thatthe rulespecifically
barredany evilapprehension

MR DEPUTY-SPEAKER Mr Nitsh
Kumar the questionisthatthe manwhowas with
the Minister Unrem:pﬂons}

SHRIP M SAYEED Mr Deputy-Speaker,
Sir, you are aproper personto educated him

SHRINITISHKUMAR He has notmade
anyallegationagainst anybody

MR DEPUTY -SPEAKER It s not the
question of allegation, the man whowas withthe
Minister

SHRI NITISH KUMAR For making any
allegation the Ministerof Member has to give
proper notice, buthe s notmaking any allegation
here (Interruptions)

SHRI RANGARAJAN
KUMARAMANGALAM | would iketoreadnt
out to you, Sir (Interruptions) Mr Deputy-
Speaker Sir, Iwould ike to read the rule out |
think it is time that the Members should know
whattheyaretalking about (Interruptions) Okay,
agreed Hedidnotmake an allegation

The rule says

‘No allegation of a defamatory of even
mcnminatory nature, shallbe made against
aperson or memberunless adequate ad-
vance notice to the Speaker, alsoto the
Minister concemed is given andthe Minis-
ter may be able to make an investigation
into the matterforthe pumpese of the reply *

The objective i1s the when you make a
staterment, the Ministerconcemedorthe mem-
berconcerned, even aMember, musthavethe
opportundyto knowthe factof what you are trying
tosayand inquire intothe matterandreply You
cannot stand up and say. | heard so and so’
against spmebodylike |can stand up today and
say that | have heard something abuot Shn
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NitishKumar Now, would heliketo respondust
Iike that/ Itis notdone n parliamentary practice
Thereisafarrplay Forexample, heisa‘creamy
layer’ Nowsuppose, he willsay,'Yes,lam' |
know he will because we both belong to the
some creamy layers Butthe pointisnot that
Thepontisthat there 1s anintentionbehind this
rule Letus notiry devious ways to hurteach
other Sir | objecttothe deceves wayofhurting
eachother

[Transiation)

SHRI NITISH KUMAR Mr Deputy
Speakar lagreetoitthatifany allegations are
tobemade againstany member a proper notie
shouldbegven Butthe questionisthathes not
making any allegationsagainstanyone (/inter-
ruptions)

(Engish)

SHRI RANGARAJAN
KUMARAMANGALAM Sir, it is defamatory
We are notto be quoted out of turn, but | wouid
like to just say this for the purpose of clanfica-
tion Supposeitissaidthat Xand Y wereseen
in a photograph with a lady But see how
unfortuntare itis Thatisall Suppose nothing
moreis saidbeyondthat Isthatoristhatnota
methodof insinuatinganddefaminga persons?
Thereisamethodaboutallthusandletustohave
adevious method of achivingwhatinthe rules
youcannotachieve Gothrough it properly, |
don't mind and give anotice

SHRINITISH KUMAR:' |do notdisagree
withyou

SHRI RAMGARAJAN KUMARA-
MANGALAM Itisthe way of defaming

[Translation}

SHRINITISH KUMAR Heis mentioning
only about the photographs whic h has been
published Hewantthatclarification shouldbe
given about it (interruphons)
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SHRI RANGARAJAN KUMARA- [ Translation)
MANGALAM And that this is why a notice 1s
required SHRI CHHEDI PASWAN Shn

|English]

Theycannotgoonrecorduntiithenotice s
given Otherwise the whole rule 1s defeated

[ Translation)

SHRI NITISHKUMAR If he says with full
respansibility thata photographhas appeared in
which the Minister 1s shown with a notorious
person and he knows that Minister has some
relations with that person then it amounts to
makingallegation Butheissimply mentioning
about the photograph and his intention was
perhaps to seekclanficationit (/interruptions)

[English]

SHRI RANGARAJAN KUMARA
MANGALAM [would like toclanfy | mustge
onrecord Thisisa very mischievous attempt
if | may go on recordtosay (/nterruptions)

MR DEPUTY-SPEAKER Mr Nitish, in
this case there is a photo which is displayed
showing that somebody 1s with the Minister
when you narrate this there is some sort of
intention init 1tis notacomphmentary one, itis
not the praise that the Minister s such a great
men it 1s not that Here it indicates that the
Ministeriswitha manwhois notof standardone
Thatisthe mainintentionbehindit Therefore it
youwan totsay is it nghtthatthe Minister was
withsuchaman forsuchyousetathingjustgive
anotice and sayin suchandsuch paperis has
appeard Thenthe Ministerwillbena posihion
torebutitoracceptit Therefore kindly dont
produce it here

(Interruptions)

*Expurngedas orderedbythechair

Kumaramangalam i1s comparnng °*
woman (/nterruptions)

with

|English]

SHRI RANGARAJAN
KUMARAMANGALAM Sir unfortunatetly itis
alanguage problem Hedoes notunderstand
what X and Y mean he does not understand
English Thisisanaturalhang up ShnP M
Sayeed It should not go on record Sir Mr
Deputy-Speaker Wewillremove it

(Interruptions)

MR DEPUTY SPEAKER It s getting
When itis getting late manytimes the words
willnot be under our control

Now you kindly conclude Youhave al
ready taken 20 minutes

[ Translation)

DR SP YADAV Sir | would like to
submit about the objection raised by the hon
Ministermy intention todetame anyone 1am
making any allegation This photograph

[Enghish]

SHRIOSCAR FERNADE (Vdarpur) 10b-
jecttoit He shouldgiveanotice

MR DEPUTY-SPEAKER If you reallty
intendthat some idea is eghind that picture you
give a notice gicven.an opportunity to the
Minister The Minister willexpalintoyou Itisnot
fairtoi rauise it without giving due notice

SHRIP M SAYEED His name shouldnot
frompart of the prceedings
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MR DPUTY-SPEAKER Thatwillbere-
moved

| Translation]

DR S P YADAV We generally discuss
about the atrocities committed on hanjans,
women and minornthes Generallythesethree
categories become victims of atrocties andwe
generally discuss abouttheminoneformorthe
other but what we say in the House 1s not
implemented Shn Ram Vilas Paswan hasex-
plained indetails aboutthe etrocities committed
onhanjans Whethertisthe incxdent of Chundur
Pipanya, Panvaroua oratanyotherplace We
are notinformed astowhataction hasbeentaken
andthe gility persons have been purishedor not
Similarly the case of atrocities onwomen are
raisedbythe lady members inthe Houseandthe
discyssion ramain confinedtothe House only
andno action is taken againstthe culpnts

Sometimes we seem to be divided on
Hindu-Musimhines inthe House andi appears

VAISAKHA 8, 1915 (SAKA)

1993-94Ministry g4
of Home Affairs

thatwe areclashingwitheach other Thesetwo
cultures are living together since quite along
time Mugal Emperor Akabarce marned
Jodhabai and similarly recently Roshan Advam
mamed Salim PathoryainBombay Therefore
there s nothing toquarrel about tbuthe needot
the houristo maintain goodwillin and oudside
the Houseto savethe country Though, loppose
the demand for grants of the Ministry of Home
Affans Yetlwouldhketosaytothe Ministerof
State who 1s pesent in the House to make
imrovement in the fucntioingof he Ministry to
savethe country otherwisethe country would be

Withthese words | conclude

19.39hrs.

The Lok Sabhathen adjourned tll Eleven of
the Clockon Thursday Apni29 1993/
Vaisakha9 1915(5aka)
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